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ler section 159 of the Customs Act,
962, a copy (in English and Hindi) of
‘he Ministry of Finance (Department
»f Revenue) Notification G.S.R. No.
363, dateq the 25th .July, 1987, amend-
ing Notification No. 122.Cus.: dated the
11th ‘May, 1983, so as to 'render li-
quid helium gas kept in  containers
eligible for remissicn of duty on such
deficiency as may occur on account
of natural causes znd storage, toge-
ther with an Explanatory - Memoran-
dum thereon.
See No. LT-4588/87]

1. Spices Board (Amendment) Rules,
1987, I

II. Notification of the
Commerce,

Ministry of

THE MINISTER OF STATE IN THE - |

MINISTRY OF C(OMMERCE (SHRI
P. R. DAS MUNS!HI): Madam, I beg
to lay on the Tabla—

I, A copy (in English and Hindi)
of the Ministry of Commerce, No-
tification G.S.R. No. 661(E), dated
the 17th July, 1987, publishing the
Spices Board (Amendment) Rules,
1987, under section 40 of the Spices
Board Act, 1986. [Placed in Li-

brary, See No. LT-4611/81)

II. A copy (In English and Hindi)-

of the Ministry of Commerce No-

Y tification S.0. No. 725(E), dated
the 17th July, 1987, making amend-
ment in paragranph 5 of the Open
Genera] Licence No, 18/85—88, da-
ted the 12th April, 1985, published
under the Notification No. S.0.

319(E), dated the 12th April, 1985. |
[Placed in Library. See No. LT-4612/;

87]
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MESSAGE FROM THE LOK SABHA

The Conservation of Foreign Ex-
change and Prevention of Smug-
gling Activities (Amendment) Bill,
19817,

SECRETARY-GENERAL:
I have to report ‘o the House

Madam,
the

[Placed in Library. .
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following message receiveq from the

Lok Sabha signeq by the Secretary-
General of the Lok Sabha-
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“In accerdance with the provi-
sions of rule 96 of the Rules of Pro-
cedure and' Conduct of Business in
the Lok Sabha, T am directed to
enclose the Conservation of Fo-
reign Exchange and Prevention of
Smug»glir’i’é Activities (Amendment)
Bill, 1987 as passed by the.Lok
Sabha at its-sifting held on the 10th

" August, 1987

Madam, I lay the Bill'on the Table.

MOTION FOR 'APPOINTMENT OF
A JOINT COMMITTEE OF BOTH
HOUSES TO ENQUIRE INTQ THE ,
ISSUES ARISING FROM THE RE.
PORT OF THE SWEDISH NATIO-
NAL AUDIT BUREAU RELATING
TO THE BOFORS CONTRACT TO
SUPPLY 155 MM HOWITZER GUNS

TO INDIA

THE DEPUTY CHAIRMAN: Now,
we take up the Motion for appoint-
ment of a Joint Committee, Shri
Jaswant Singh, -

SHRI JASWANT SINGH (Rajas-
than): Madam, Deputy Chairman, to
whom do I address my...

AN HON, MEMBER: To the Chair,

THE DEPUTY CHAIRMAN: Order
please. You can address the Chair,
now.

SHRI JASWANT SINGH: I would
happily address the Chair, if anybody
from the Ministry of Defence were
present,

THE DEPUTY CHAIRMAN: Yes,
vou can address, There are  other
{(Ministers who are sifting there. He
is coming from the Lok Sabha. So,
you can start.

SHRI JASWANT SINGH: With
your permission madam, can 1 desist
for a minute until the Leader of the
House finishes his conferénce?
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THE DEPUTY CHAIRMAN: No.

SHRI JASWANT SINGH: Until
the  Leader of the House finishes with
his conference, You have to just ins-
tinctively say ‘no’ to whétever I say.

There are conferences being held in .
the House. I am making a simple re-

quest.
THE DEPUTY CHAIRMAN: No
discussion in the House. Order

_Dlease.

SHRI JASWANT SINGH: It is a -
I only re--

very simple request.
_quested for order in the House, when
.the Leader of the House is himself
holding a conference and you said
no.

THE DEPUTY CHAIRMAN:
not say no. I said you start.

I did

THE MINISTER OF FINANCE
AND THE MINISTER OF COM.
MERCE (SHRI NARAYAN DATT
TIWARI): Madam, I am very sorry.
The officiating leader of the Opposi-
tion was here standing. Therefore,
I had to listen to his important ad-
vice.

SHRp} JASWANT SINGH: That is
why I made the request that if the
leaders of the Opposition and the

Government are conferring, I appeal.

to the Chair- that I desist from my
presentation.

THE MINISTER OF HOME AF-
FAIRS (SHRI BUTA SINGH):

words of the hon. Member.

SHRI NARAYAN DATT TIWARI:
But T am very thankful to you for

your advice. 1 hope everybody will
heed his advice.

THE DEPUTY

CHAIRMAN:

Everybody is attentive now ang will:

listen to you. - So. please start.

"SHRI JASWANT SINGH: Madam
Deputy Chairman, I am grateful for
" the. eonsideration shown by wyou, ‘as
by the Leader of the House as in-

We. .
are most attentively waiting for the -
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deed by .the treasury benches and
the Ministerial ranks. I am also
gratified that the Minister of State
for Defence is now rushing into the
House.

I made the appeal because I do
believe sincerely that this is an ex-
ceptional debate that we are partici-
pating in here. It is exceptional in
circumstance, it. is exceptional sin
import and it is exceptional in con-
sequence. Personally I would have
been happier if the occasion for such
a debate in the Parliament had not
ever arisen.

Just last evening miy distinguished
colleague, the former: Minister of
State in the Ministry of Defence.
Shri Arun Singh, made an impas.
sioned and a deeply felt interven-.
tion. I go not fault his cause, in-
deeqd in part I share it. He was good
enough during his intervemtion to
refer to the honour that I had of
serving the colours.

THE DEPUTY CHAIRMAN: Mr.
Jacob, somebody is talking to you.
Wil] you please ask them to go and
take their seats? Please sit down.

SHRI JASWANT SINGH: Madam,
I was saying that he was kind en-
ough to refer to the honour that I
had of s2rving the colours.* I am
afrajd, however, that my good friend
wat a bit lost in his own impassioned
plea. We admire his sense of loyalty,
such a rare commodity in these
But it would be pre.
sumptuous of me to even ventyre to
suggest to him that there does exist
a hierarchy of loyalties, Indeed he
himself was mindful of that hierar~
chy of loyalties, when he sald that
“our country is larger than any indi-
vidual, it is larger than any party
and it -is larger than any system”,

1 . Thereaffer, for him to have suggest-

ed that the discomfiting of a single
individual is tantamount or amounts
to political destabilisation * of the
country was overstretchmg the argu-
ment. Of course the assence oOf our

bresent. concern is not the technical
merit or demarif Af a maditim nrdillares



181 Joing Parliament
weapon system. That might not be
the essence of our concerng but they
.are also not extraneous to our anxiety.
Indeed they are an integral part of
them. He advised wug to desist. T
differ, with respect, on principle. If
-a Parliament, any Parliament were
ever to give up its role and function
as an unflinching and “unrelenting
iconoclast then it WOuld be abdlcatmg
its primary responsibility.

This debate, Madam, therefore, fol-
lowing upon the (fovernment’s motion
is not about hero:s and heroics. It is

- [11 AUG,.

N

essentially about 'he integrity, intelli- -

gence, alertness versus sanguinity of
our Government. Whether our Gov-
érnment brought honesty, good sense
and despatch to ; subject of a parti.
cular public anxicty or was it laggard
and evasive? Is our Government to
be faulted on this account or is it to
be applauded.

~Madam Deputy Chairman, g number
of statements have been made in both
Houses inside the Parliament outside
the Parliament. The Prime Minister
has made statements, the present De-
fence  Minister has made statements.
Indeeq the leader of the House in his
new incarnation as the Finance Minis-
ter has also made a statement in the
Lok Sabha. I do not want to refer to
the statements made in both Houses
of Parliament because that would be
taking up my time as also repeating
of what has already been said. I am
neverthéless congtraineg to refer to

two or three statemrents made by the

Prime Minister on this controversy,
outside the Housg, in the intervening
period of the two parliamentary ses-
sions. After the receipt of the report
to RRV from Sweden, the hon. Prime
;Minis:ter 30th June has said—and
th1s is w confusgs us and makes it
mandatory on the Government to ex.
plain its position--that to a great ex-
tent the Swedish Government report
has vindicated what he has said of
what the ‘Government hasg said. This
i& a point mads My others also and I
fail to understand where the vindica.
AN Af Fhe Clavarnment’s cfand arnen

~

 fuses us.
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from the RRV. This also further con-
The Prime Minister says in
an interview to “Navbharat Times”
and he repeats it in an interview fo
one of th= .pictorial journals: “Let
me tell you' informs the Prime Minis.
ter to the country, what he feels has
happened and if what he feels has
happened is already a matter of re-
cord, then. why this charade of 3 Par-
liamentary enquiry. He says, what he
feels has happened is that whoever
signed the agents contract and it says
it was signed in 1977, it must -have
been signed for an absurdly high
figure. Madam, with great regret I
have to point to the statement made

" by the Prime Minister voluntarily in

the Lok Sabha the other day. The
Prime Minister there has said, neither
he—I do not haye the exact words—
nor members of his family were
involved ete. I was in the gallery of
the Lok Sabhg when this statement
was made. I must in all honesty and
candidness admit. I as an Indian felt
diminished as a consequence. Of
course, I am a political adversarty of
the Prime Minister. 1 don’t hide it.
But that such a days hag occurred in
India when the Indian Prime Minister
has had to stand up, in Indian Parlia-
ment and has had to vouch for his
credibility ang honesty it diminishes
not just the status of the Indian
Prime Minister, of the office of the
Indian Prime Minister, it. makes me,
as an Indian, feel smaller . that
my Prime Minister, even if by
circumstances, is - being forced to
make “such a humiliating state-
ment. And , you know, what is
even more tragic—and a number
of Members have referreq to it,.it is
tragic to all of us here—that outside,
people do not still believe this state-
ment. It is {ragic in the extreme. I
will go along with just one more state-
ment made by the Prime Minister re-
cently in Rajkot. I don’t vouch for
the exactness of the statement be-
cause it is reported in the newspapers.
The Prime Mmzster on 9th August.
1987. at Ra]kot said, “T¢ ig ‘understand-
able and categorlcally cleayp ‘that the

Opposition is.not interested in finding

o Pante 2 . £ Trtarmarati s
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THE MINISTER OF STATE .IN
THE DEPARTMENT OF DEFENCE
PRODUCTION AND SUPPLIES IN
“THE MINISTRY OF DEFENCE (SHRI
SHIVRAJ PATIL): Madam, in this
House, we have found so many, Mem.
bers referring to the newspapers and
reading .out from the newspapers.
One does not know whether the state.
ment which appears in the newspapers
is authentic or mot. (Interruptions)

SHRI RAM AWADHESH SINGH
(Bihar): If it is not contradicted...

SHRI SHIVRAJ PATIL: The rule
ang the convention in the House i
if a statement has to be relied upon,
if it is to be referred to, it should be
authenticated. If a Minister makes a
statement, that statement has to be
authenticated by the Minister. Un-
lesg it is authenticated, it is not relied
upon. The rule is that if a book is
to be referred to; that book should
have been written by a pergonality
which is recognised. Now, here, every
now and then, references are made to
. the newspaper reports. We have all

respect for the newspapers but, Ma.
dam, 1 want to submit very humbly
that we cannot refer {0 the news-
papers reporting in this fashion. (In-
terruptions) .

ot TR sy fag . ag &) faar
@ ¥. .. (s@Eg@). . [@T AT
agr ¥ g1 g @ =gy Aaar §  afea
FT WA & g4l uqF fgars
arar At asA g amo i E Az
m‘fﬂ;ﬁr TE & 1 aEr wr¢ gfEar
Far ?

' SHRI V. GOPALSAMY (Tamil
Nadu): Madam, I am afraid, Mr. Deba

Prosad Ray has come here to threaten

my friend.

THE DEPUTY CHAIRMAN: Mz
Ray, you go back ity your seat.

ot 7w wadw fag s dew.

(zraera) |
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THE DEPUTY CHAIRMAN: Let
me speak. Unless a report is authen-
ticated, it cannot be quoted. How-
éver, if there is any rveport, it can be

referred to and if it is not correct, .

the Government can contradict.

SHRI JASWANT SINGH: There is
a simple point Madam, as reported in
the newspaper angd until today, mnot
contradicted by the Government and
indeed, the Government has an oppor-
tunity to contradict it. The Prime
Minister on 9th August 1987 gaid. “it
is understandable ang categorically
clear that the Opposition is not inte-
rested in finding the facts”.

controversy. It is of course, of ques-
tionable syntex and innovative gram-
mar, But, that is not the point. The
point is that if’‘the Prime Minister’s
approach to the issue is as loaded as
it is, then, of course, our approach to
the whole question of Committee of
the Parliament becomes even more
difficult. I listeneq to the hon. the
Defence Minister piloting the discus.
sion in the Lok Sabha with great at-
tention. 71 sat through the debate for
the days that debate fook place there,
with a view to educating myself on
what was taking place on an issue of
great importance. The hon. the Minis-
ter of Defence, for whom I have high
personal vegard, by his long parlia-
mentary career, brings grace to his
office. He has also administrative
acumen ang long experience. I was

This is .
a stalement which is pregnant with’

N
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looking forward, Madam, thay the
Minister of Defencz in his interven.
tion, would put forward to the public
and to the Parliarnent arguments of
such excellence and stimulating fla-
vour. that the debate would be lifted
out from the morass in which it is
sunk at present and we would be
addressing ourselves to the real issues
which are confronting us. I must, in
all honesty, admit, with a gense of
much disappointment, that the hon.
Defence Minister chose, instead, to
engage himself in petty debating
points. He made three assertions in
the other House that we must not
start with questioning the bonafides;

we must rely on ‘acts and we must .

not politicise the ruestion. It might
be that my understanding of what you
said is at fault. But this is my under-
standing. Thig is :. political body; we
are not 5 ‘gosala’. To the extent we
are engaged with the politics of the
day and an isste which is deeply
political, which has torn the nation as
no other issue hag done for the last
four months as speaker after speaker
has referred to it. It does not then
lie in the Defence Ministerls mouth to
suggest not. to politicise #. I am
totally in agreement with him when
it comes to reliance on facts and
when it comes to guestions of bona-
fides. I do not approach this discus.
sion by questioning anybody’s bona-
fides. I have the fullest faith on the
bonafides of the hon. Defence Minis-
ter and his team and indeed, the en-
tire Defence Ministry and the Armed
Forces.  'The que:tion is somewhat
different. Let me briefly reler to
what the Leader ¢f the House, in his
proxy role as the Finance Minister,
informed us about this contfoversy.
He sajd g team of Reserve Bank Offi.
cers had gone to find out facts which,
in fact a, telepHone call to our Am-
bassador in Switzerland could have
established. The team of Reserve
Bank Officers did not need to go. He
did not shed light on a crucial aspect.
Some suggest of the. Government’s
connivance with Mr. Chadha in escap.
ing from India. Now, Hon’ble Shri
Narayan Datt Tivwari was only per-
forming a proxy rsle in the gense that

{11 AUG.
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he had only just taken over the Fin. -
ance Ministry. The Finance Ministry
haq been in charge, until the other
day, of the Prime Minister, When
the Prime Minister was,the Finance
Minister, Mr. Chadha why ig an ack-
nowledged, established agent,. consul-
tant or whatever, managed to leave
the country. We are not  any the
wiser how it happened. All that we
know .is, the Prime Minister, on 30th
June again, in an interview, said,
“What could we have done? He left
earlier. We- cannot take short cuts.”
etc. etec. Madam, the two statemenis -
that have been made by the hon. De-
fence Minister ang the Minister of
State in Rajya Sabha and Lok Sabha
differ in emphasis and in detail. The
essential wordg that are made consis.
tently by the Government are that
they had ‘azsuranies” and “comrait-
ments”. These are the words used.
Indeed, in an earlier debate in the
Lok Sabha, the hon. Minister for De-

- fence took pains to point out that

when there was a “commitment” from
so hondurable a man as the late Swe-
dish Premier, why should we start
questioning, So -the first point that
sticks, on the emphasis, is this about
“commitment”, : Secondly, about in-
sufficient “evidence’; “evidence has
been lacking”. Ang thirdly, that this
Government, our Government, has
“consistently” and “vigorously” 'fol-
lowed up matters and that it is on
account of the “insistence” of our
Government that whatever progress
has been made has been made. I
would like to rebut each of these three
assertions on the basis not of my fig-
ments of imagination, but of facts.
Firstly, about “assurances” ang “com-
mitments”, . 1 would like to  quote
from an interview given by Mr. Aberg.
He is Principal Permanent Secretary
of the Ministry of Foreign Trade in
the Government of Sweden. Repeat.
edly we have been told that Olofe
Palme gave us assurances, he gave us
commitments. He is what Aberg
says: ‘

“It all happened at the private
visit which Palme paid to the Gandhi
family. Evan the wife anq kids
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[Shri Jaswant Singh]

were present on that occasion and
there _ was only Palme present. I
had this information by word of
mouth from Palme personally.”

He further goes on to say—

“On the occasion when Palme said
this to Gandhi, it was only on the
ground of a verbal undertaking
from the Managing Director of Bo-
fors, Mr. Martin Ardbo, that Bofors
...have given the @Government of

' India a written undertaking but

that the Governmeng of Indja says
that that written undertaking of
Bofors is corroborated, supported,
committed, by the Swedish Govern-
ment is wrong..

So the question which was asked of
Aberg was: Was anything in writing
never given? Aberg says that what
Palme dig on the occasion wag that
he passed on an understanding from
Bofors to Gandhi...

SHRI SHIVRAJPATIL: I am sorry
to interrupt my friend. What is he
doing now. He is quoting; he is quot=-
ing from a magazine Is it allowed?

THE DEPUTY CHAIRMAN No, it

is now allowed.

SHR] PARVATHANEN]I UPENDRA

(Anidhra Pradesh): Why not?
is wrong? It is very strange.

What

SHRI' SHIVRAJ PATIL. I will be
bound by the ruling of'the Presiding
Officer. -

THE DEPUTY CHAIRMAN: You
cannot quote unless it is authenticaled,

SHRI JASWANT SINGH: T authen.
ticate 1t new. . .

It is
Unless

THE DEPUTY CHAIRMAN:
the convention of thig House,

it is authenticated you carnot guote.

SHRI PARVATHANENI TUPEN.
DRA: No, no. H~ takes the responsi-
bility. You can ask him for the
source. v
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SHRIMATI RENUKA  CHOW-
DHURY (Andhra Pradesh): Madam,
is there g parliamentary procedure to
authenticate g statement?

THE DEPUTY CHAIRMAN: He can
make a reference but not quote. He
cannot quote all the ¥ime. A refer-
ence may be made. He cannot go on
quoting again—find again.

SHRI PARVATHANENI UPEN-
DRA: You can ask for the .source.

SHRI DIPEN GHOSH (West Ben.
gal): The point is that the Prime
Minister in this House said fhat Bofor
Company’s undertaking, written
undertaking, was corroborated to him
by Qlofe Palme. But there is a state-
ment in the press from the Swedish
Government that it was not corrobo-
rated by Olofe Palme, it was a simple
verbal statement, it was a private talk
that he .wag referring to. Who is '
going to authenticate it.

SHRI PARVATHANEN? UPEN-
DRA: Let them deny it. They are
denying so many thmgs Let fthem

~deny this also

o i wagw Yo AERAT, Exfa

CoeEy wTaT Wi A FICAT $W aEA

FraE o getw T A F WG
FET 0 g 9 ug w# T Hfeg

guawtaf ; Wy 45 §Ru W
gad agl §, @iag @ wia§ . .
(=amer)

SHRT JASWANT SINGH: T will re.

peat what T said. This is what Aberg
says. 'Palme himself never promised

anything. A question is asked. Is *~

there documentation in writing? To
which it is said, No. Later on there
has been information in writing. At
this point of t#me when visits occur-
red, all was verbal. Of course, Boforg
had made, had given, a commitment

" because they are the vendors and

they wanted to sell their wares. But
the question here ig different. Re-
peatedly it has been pointed out, and
the honourable Defence Minister algo |
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dg said, that they have the commit-
sent of the Swelish Government,
vhich is wrong. Cn 28 April the
ime Minister in this House says, “I
rould like to reconfirm what the
jwedish Governmen!| has t0ld us re.
ently....”—this js on~ 28 April and
ou want the confirmation of this.also,
fadam?—*...about 3 week or ten
lays ago before the debate in this
{ouse, that there ar2 no middle men
15 confirmed by Mr. Olofe Palme to
ne and that Bofors has reconfirmed
his to.me”.
As. Anita Gradin, who is curréntly
he Minister of Forcign Trade in the
yovernment of Sweden. She listens
o this statement viry carefully and
hen without hesitation flatly denies
hat the Swedish Government had
tone any such thinj Madam these
re naturally there’ore, remarks for
i to be aggrieved zbout. for us to be
'oncerned with, as 1o where actually
wr Government stands. T go further,
m the question of evidence now.

Repeatedly we have been told that
he Government has not been able fo
¢t because thefe hag not been suffi-
:ient evidence.'I do not rely on any
iher source but the Report of the
Swedish Audit Bureau. I would like
o ask of the Government: Where did
he cause of action first arise? We
1ave painted z picture that it was the
eal, it was the enthusiasm, and it
vas the insistence of the Gdvernment
f India which has resulteq in all
hese facts béing found out. On the
rontrary—I am disappointed—the cru-
ial evidence is the letter of April 24,
yritten bv Bofors to the Government
¥ Indiz2. © But there is net a
single -mention of . that
¥ 24th April in* the honourable
Minister of State for Defence’s state-
ment in the other House or in - this
House. Why is there not a men-
tion? Why is there not a mention of

that letter of the 24th April either in,

the Lok Sabha or here when part of
the text of the lettdr is contained In
the Report itself? Tt dig misleading
of the Governmert,
suggest that it wa; their enthusiasm

for finding out the facts which resul- .

[11 AUG.

This was put across to .

“words—". .

letter’

therefore, to.
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fed in the institution of inquiry by
the Swedish Audit Bureau. Here
js what the Swedish Government it.
self hag said on the subject:

“The Report of the Nationa]l Au-
dit Bureau was referred to an ex-
amination of the records underly-
ing the amount delivered to the
Indian Ambassador in Stockholm by’
AB Bofors concerning certain pay-
ments in connection with the How-
itzer contract signed with  India
in 1986.”

Thig is a statement of the Ministry
of Foreign Affairs of the Govern-,
ment of Sweden of 4th June, 1987.
Thig is a statement of the Govern-
ment of Sweden which says that it
was on the specific aspect of the let-
ter of 24th April that the whole in-
quiry needed to be set up. According
to the National Audif Bureau—I am
quoting only select parts of it—an
agreement exists. This is the Swedish
Government’s covering note: “An
agreement exists on settlement of

" commission subsequent to the owit-

zer dea]l and information exists that
considerable sums have been disbur-
sed réeferring to thig contract.” “There
had been...”—please mark these
.other payments made by
Bofors during the period in question
the purpose and recipient of which
it hag not beene possible to clarify
with the aid of the data  available

~ the National Audit Bureau.” I would

like to venture and say here that

"the amount involved of pay-offs is
- not fifty miljion dollars, is not fifty

crores o¢ rupees, but there are re-
pmt—that the figure hag crossed
Rs. 120 crores and what we have to-
day is only the admitted portion of
the payments made.

Now, Madam, here is what is cal-
led tha “Instructions to the National
Avdit Burean”. “After consultation
as part of the instruction to the Na-
tional Audit Bureau to -carry = out
an gudit’ of ‘the records underly-
ing..."-LWhat therefore, is the text of
the letter of the 24th April?  Since
vou have rung the bell, T won’'t go
through the full text.
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THE DEPUTY CHAIRMAN: You
can suln'up now. k

SHRI JASWANT SINGH: I won't
go through ihe full text of the letter
of April 24 becauge it is already with
you. It has been published in past.
My point is that there are portions
of this. letter which have not been
published. References to these por-
tiong are contained in the Audit Bur-
»aw’s report itself. Omne assertion
that has been made in this letter of
Apri] 24, which has not been refer-
red to at all by the Government - in
either of the statements, is about re-
imbursement of consultant services
within the areag of marketing and
counter-purchasing, What is the
finding? The finding of the National
Audit Bureau is that in the supply
contract there is an agreement on
counter-purchasing.  But according
to A.B. Bofors, no such counter-
purchasing hag taken place so far-
Secondly, about the amounts involv-
ed, here is what the Audit Bureau re-
port says. Bofors stales that the
costs of winding up amounted to 2
to 3 per cent of the orders of the
sums, that is, S.E.K. or Swegish
Kronor, 170 to 250 million. A]l this
money was disbursed during 1986.

I should put it to you, Madam,
that jhis information wag already
availaple with the Government, by
inference and clearly enough, on 24th
of April itself. Indeed, I, with due
sense of responsibility, after publica-
tion and making public of the report
of R.R.V. spoke to our Ambassador
in Stockholm. He confirmed to me
that the fact of 2 to3 per cent of the
total value of the contract had been
‘made available by Bofors to him on
2th of April itself. What,k has the
Government been doing since 24th
of April? If the Government wag in
knowledge of this, why did the Go
vernment not immediately do  two
simple things? Why did it not im-
pound the passport of Shri Chadha?
Why did it not immediatily ask Bo-
forg to provide fu]l details? Why did

it choose then a circuitous route of

~_7rings). Such an important
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asking the Swedish Government to
enguire into information that had al-
ready been made available to the Go-

vernment of India? Thig is apout evi-

My next point is about ' vigorous
effortg, etc. etc. I will be very brief
now. .Chronologically, the evidence
of vogorous efforts, for which there
is so much of dobut, has been put
into question by the incidents of
July 3 onwards. This hag been re-
ferred to by various gpeakers in this
House and in that House. We have

¥ every right to ask as fo what actual-
ly transpired between July 3 when
Mr. Bredin, an officia]j of Bofors,
meits with a high officia] of the Min-
istry of Defence. That high official,
imbuved with a sense of purpose, ins-
tructg Mr. Bredin in words to the
-effect that the kind of reply that he
had personally brought, is an insult
to India and we will not accept it.
I admire that officia] for the stand
he took. Mr. Bredin consults him
and then it is decided that senior ~
officials, including the Principa] Le-
 gal Adviser of Bofors, would arrive
in India over the weekend and be
available for conference by Monday,
the 6th. What is”it that takes place
on Saturday, the 4th? (Timée bell
decision
wag taken by the Government and
now it does not lie in the Govern-
ment’s mouth to say that they are, of
course, entitled to change their mind.
Of course, the Government is entit-
led to change its mind on anything.
But on substantia]’ issues like  this,
it iy different. The Prime Miinster
says: “What is the point of talking
" to Bofors when they will not talk to
us?” If Bofors will not talk to  the
Prime Minister of India, if the Prime
Minister of India is unable to elicit
facts from Bofors, the vindors how
does the Government expect a com-
mittee which has been instituteq to
investigate facts and which have al-
ready been estaBlished, to go through
the basic task which has been glven
to it? If T were to read, it wil] take
time and you will start ringing the
bell. :
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THE DEPUTY CHAIRMAN: You

have aiready taken more than the
time allotted to y.u.

SHRI JASWANT SINGH: The
task given to the R.R.V. by the Go-
vernment of Swetlen and the tasks
which the Government of India has
now given to our Parliamentary
Commiitee are similar. If the same
tasks were given ‘o the R.R.V. and
the R.R.V. has already come for-
ward with its findings, what do you

wish to do with the Parliamentary -

Committee? Madum, I have difficul-
ties on principle, on the very institu-

tion of this Comniittee of the Parlia<

ment. A decisio:. is taken because
some important issues are called 1o
account. You with to institute a
Committee to encuire into a matler
that has already been investigated,
further details of which it has not
been possible for >ur Prime Minister
himself to obtain as he himself ad-
mitted, by a Corimittee which can-
not summon foreign nationals, can-
not liaise with foreign Governments,
cannot summon even 1ts own Mlms~
ters. .

THE MINISTER OF DEFENCE
(SHRI K. C. PANT): I want to just
‘correct my friend. It can summon
foreign nationals and he knows it.

SHRI JASWANT SINGH: It can-
not summop even its own Ministers.

THE DEPUTY CHAIRMAN Ple-.

ase conclude now .

SHRI JASWANT SINGH: And yet
we wish to give it the appearance as
if it is an answer to all of our prob-
lems. Madam, nmy principal objec-
tion to the institurion of a Parliamen-
tary Committee iz no longer about
timings or the details or the clauses
what powers you give us or do not
give us. My principal objection is
the difference between the Executive
and the Legislature. A decision is
taken by the Esecutive. It ig the
responsibility of *he Executice to re-
solve the problenis following it. We
can certainly ex:mine, we can cer-
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tainly be the watchdog of the Execu-
tive. But the PRar[iament cannot be
passed on the responsibility of doing
a job which is the job of the Execu-
tive to do. If there has been a mud-
dle, if mistakes have been made, if
payments have been made amounting
to Rs. 50 crores which are admitted,
it is the Executive’s responsibility to
find out those facts. It is no longer
with the Parliament and you cannot
transfer the responsibility in that.

'THE DEPUTY CHAIRMAN: Now
I wil] have to call another Member.

SHRI JASWANT SINGH; I am
concluding, Madam. If you wish
to arrive at the truth, I make two
simple recommendations; they - are
contained in my Metion of Amend-

ments. We do not need to go into
instituting a Joint Parliamentary
Committee. We need only unani-

mously resolve in this House and the
other House that the two Houseg of
Parliament unanimously resolve and
call upon the Swedish Government
to furnish to us immediately the ex-
cised portions of the Audit Bureau's
Report, It will immediately do
away with any need. for constituting a
Committee because the facts are al-
ready known. Secondly, Madam,
let the two Houses of Parliament
unanimously resolve and ask upon
Boforg: to furnish full facts in the
matter, failing which their contract
be cancelled. We need to be very
categorical here, Madam, that what
might technically be a feasible pro-
position as far as the weapons cont-
ract is concerned is politically no
longer tenable. . If we do not recog-
hise it, we are making a mistake.
And T appea]l to the hon. Minister
of Defence not to take the line which
he has been doing that because legal
issues are involved, because moneys
are involved, therefore, a country
like India is stymied in dealing with
an arms trader like Bofors. The issue
is not mqney. The issue is the status
of India ang it does not lie with
Bofogs—what is Bofors, an armament
manufacturer—and when it comes to
asking for information which relates
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Lshri Jaswant -Singhj
to our  qwn purchases, the Govern-

ment of India comes forward to us.

. and sayg that they cannot obtain in-
formation gbout weapons: that they
have themselves purchased from the
seller. It is an amazing statemeht
for the Government of India to make,
and it is an amazing, incredible

admission o0f incompetence. (Time -

bell rings). Madam, we have had
very high price to pay for all this.
Thig coniroversy hag extracted a very

high price from this nation, and that °
high price can never be courted in

purely or only or ever in money
terms. The high price is evident in
the edgy atmosphere. inside this
House. The high price is evident in
the tense edginess throughout the
country that obiains today. Let me
ronclude, Madam, without your rin-
ging the bell. I suggest to this Go-
vernment, to my good friend, the
hon. Raksha Mantri, and the hon,
Minister of State, and indeed to my
esteemed friend, the former Minister
of state, that {ruth is a cleansing pro-
cess, face it, go through with 1{his
process, you do not need a -Parlia-
mentary Committée for that. = Facts
already stare you in the face. Act
on them.. Let it be said after here...

THE DEPUTY CHAIRMAN: I am
very sorry, Mr. Jaswant Singh, you
cannot go on-like that.

SHRI LAL K. ADVANI (Madhya
Pradesh) He is concluding, Madam.

THE DEPUTY CHAIRMAN: You
cannot go on speaking ang taking
the time of others. :

SHRI JASWANT SINGH: Let it be
said that the only coln in the realm
of India, that hag currency, is min-
.ted from truth, trust and openness
and not from the questionable alloy
of temporary convenience,

SHRI P. N. SUKUL (Uttar Pra-
desh): Madam Deputy Chairman, I
am really thankful to you for giv-
ing me this’ chance for speaking on
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this important and highly conuovel-
sial subject. ;

Madam, it is aiso a very peculiar
case we are discussing in this House
and its peculiarity is not only due

‘to the fact that for the first time such

a Parliameniary Joint Committee is
going to be or is proposed to be ap-
pointed to make mecessary Probe in-
to the affairs of the Bofors Company
or the contract we have had with
them for supply of guns. It is pecu-
liar glso because it was at the ins-
tance of our opposition friends that
this Joint Commitiee was conceded
by our Prime Minister.

It was in fact our own friends from
the Opposition parties who had de-
mandéd originally that such a Joint
Committee should be - appoined and
when this Joint Committée has been
agreed upon in the Lak Sabha and it
going to be agreed upgn here too,
our Opposition friends say it is of no
consequence. They do not want to
join it. It is a peculiar case because
as our hon. friend, Shri Babul Red-
dy was saying yesterday from that
side that the .Joint Committee must
not look like a Committee of the
Congress Party only. But who is
going to make it look like a Commit-
tee of the Congress Party only? It
is the Opposition themselves. They
are themselveg saying one thing and
undoing the same in the same breath
and it is a peculiar cage which has
previded the maximum possible lev-
erage to our Opposition. parties to
malign the Government, to abuse the

. Primeg Minister, although they do -

not have even an iota of proof either
against the Prime Minister or against
the Government.

Madam, when negotiations for this’
contract stated in 1977 it hag been
mentioned in the Audit Bureau’s Re-
port that the initia] niegotiations for

" thig deal started in 1977, the Congress

Government wag not. in power. The
weapons gystem was fested in 1981
and it was only after due considera-
ticn and protracted negotiations that
in March 1986 the issue was clinched
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and the deal wag finaly signed. And,
Madam, what was the position in
1977 regarding peymeént of commis-

s In such deals? It ig only from
w.wards that - Congress  Govern-
ment decided to d» away with the
services of middlemen anq not to
have such provisiong in the contarcts
themselves for pavment of commis-
‘'sion to middlemen, Otherwise, before
1980 in all such contracts, in all such
deals, it was prov ded specifically in
the contract itself that so much com-
mission would be payable and so
much commission would be
paid. Mr Jaswant Singh wag talking
about the enthusia:m of this Govern-
ment. It was beciuse of the enthu-
siasm of thig Government that in
1980 it was decided by the Gowvern-
ment unilaterally hat we will not
have the services of any middleman
in Defence deals, Even today, in
contracts pertaininrg to other Minis-
tries, such comnissiong are paid
daily; provisions arz there. But it
was only with regard to the Defence
deals that the Government of Shri-
mati Indira Gandhi decided in 1980
not to have the services of any mid-
deleman so that the money of the
people of thig counfry is not fritte-
red away on middlement or agents.
That ig why I said it is a very impor-
tant question.

“Ag I said during the last 4 or 5
days, bepause of thig case,
of the submarine case and because of
the Fairfax issue, the opposition par-

ties who had been cooling their heels

almost since the last Parliamentary
elections, got a chance to attack the
Government, to malign the Govern-
ment, although as I said they do not
have any proof against any member
of the Governmen| or any members
of the Defence Ministry. Yesterday
they were saying about the reaction
of the Prime Minister of the reaction
of the Governmen: that the peport
made by the Swedish Radip wags false,
baseless and mischievous, as was said
by the Governmenl at that time, and
they were criticising it. What was
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talse, mischievous angd baseless, and’
what wag the report actually? The
Swedish Radio announced that Bofors
company had secured that deal oy
bribing senior Indian politiciang and
key Defence figures. Til] date you
caunct point out wrich Indian politi-
cian  or which Defence - figure;
there is nothing to prove And yet
they are going on  maligning the
Government; they are going on abu-
sing the Government in their own
way. Andg when they do it, I am

~ remined of what the great philosopher

~pinoza has writlen in his  famous
book ‘Ethics.”” He says: “Bach person
judges of thingg according to  the
disposition of his own prain, or rather
accepts the affection of his imagina- -
tion as real things.” Thig seems to
be very true today after hearing
whatever the opposition freiends have
to say without any proof. What they
are saying is the affection of their
imagination which to them seem to
be real things. But for behaving in
such an irresponsible manhner, and
condemning or criticising the Govetn-
ment without having adequate proof
for that, our friends in the Opposiion
are really doing, a disservice to the
country and to the people of thig great
land.

N

Mr. Jaswant Singh was just reading
out from the report of the National
Audit Bureau, and  specially the
letter of 24th April 1987. What do
the Bofors say in that letter? 1 am
quoting:  “The statement made by
A.B Bofors that no middleman, rep-
resentative, agent wag used by Bofois
to represent the company with the
Indian authorities to win the contract
in 1986 was correct.” This was th®e
vindication of which he was talking
about. Here we stand vindicated;
Bofors thémselves admitted in that
very lettey that he was quoting.

I quote: “Contract negotiations ands
other contacty took place directly
between the Ministry of Defence and
Bofors. Secondly, no middleman was
used to win the contract of 1986."
Thig® is given in this very letter. This
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vindicates ouy stand that there wag no
middleman in the deal. There cannot
be a middleman unless both the par-
ties agree to have the services of
- a middleman. If a person is engaged
by only one party, he cannot be
called a middleman, Middleman
means one to whose persuasions, to
whose terms, to whose gervices, both
the parties agree. Only then you can
say that there is a middleman. Here,
neither our Government agrees that
there wag a middleman nor the Bofors
company says, as has been quoteq in
the report of the Swedish National
Audit Bureau, that there was a mid-
dleman. It is here that the atand
of our Government hag been vindica-
ted. I further quote:

ot agaww frw (fagre) @ ww
fqaz ga< 71q 3@ )

ot quafe e ggR: Tow arz
AMET A B E |

Mt =g faw o oSl
FEr & fo fyeeds adff ov 1 a de
q7 g0 & 4 TAERE, U3 goanas
fod | gw ardEEy wad § .miw
dray frewda 1§ feeadq w48
@ ANOFT g wE g oy §7 gwar -
EE A oA foar g s 4g
war qadz ¥ faat g ?

ot quafe ww gyw : F ol
qarat g x feazifaar ) sdi dzv#
g xAT X R ¥ frsr o

I again quote from this very letter,
~as reproduced in the Swedish Na-
tional Audit Bureau report—-“Bofors
. has not made any paymentg of the
kind alleged by the media. Those
payments that were made during the
time in question and possibly have
given rise to erroneoyg conclusions
were in accordance with the contract
for the reimbursement of consultancy
serviceg within .the areas of marke-

1
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" ting and countrepurchasing. payments

referreq to by the Swedish Radio
were made to a Swiss company and
are completely legal and in accor-
dance with the Swedish currency re-
gulations and other relevant Swedish
regulations. The stated payments
have not been paid.to any Indian
company or Indian citizen and have
no connection with the winning of
the contract of 1986.” Thig is the
position. . Now, the gquestion is, —in

- the face’ of what has been stated by

the Bofors company and the Swedish
Naional Audit Bureau and alsoc the
fact that certain payments were made,
te whom the payments were made. ~
Since we do not have the nameg of
the beneficiaries, since we do not
have the details of the payments, we
are still not in a position to say who
is responsible for this. Yet, without
any sense of rTesponsibility, our hon.
friends from the Opposition start cri-
ticising, condeming and maligning
Shri Rajiv Gandhi and his Goveen-
ment. Not only this. The leaders
of almost all Opposition parties,—
whether it is the Janata Party or the
Telugy Desam Party or the BJP—have
said that the Prime Minister is per-
sonally involved or those close to.
him are involved. On the 8th of this
month, Mr. Advani said at Ahmeda-
bad that the Prime Minister”is invol-
ved. It is because of such wild alle-
gations that the Prime Minister had
to vouchsafe in the other House that
neithery he nor any member of his
family accepted anything by way of
bribe in the deal. Mr. Jaswant Singh
was just now saying that the Prime
Minister should not have done this.
that ne should not have explained his
position. If he cannot explain  his
position in the Lok Sabha or in this
House, where is -he going to do
that? Do you want that like you he
should address public meetings and
Le should contradict youy there? It is
a terious matter and that is why this
i3 going to be entrusted to a Joint
Parliamentary Committee, ‘That is

why, the Prime Minister did the cor-
rect thing in explaining his position
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in the Lok Sabla. I am proud him
that he did so. I am proud that he

came out with this categorical stats-

ment. In the fa:e of this categorical
statement, if sor ething otherwise is
proved today, wlat will happen to
Parliament, to the Prime Minister?
Can you imagine”

-
) “4
That is why he has made this cate-
"gorical statement Yes, you prove,
let it be proved ang repeatedly he
has made it clear that strongest
possible action will be taken against
all those who ar. found to'be guilty
in this matter of receiving payments,
icommissions froin the Bofors Com-
" pany. So, I wil| advise my opposi-
tion friends to wait patiently for the
final outcome of this probe, join .us
in the probe, joi the Committee you
demanded, make the probe,
to certain conclusiong and. then
suggest what actiyy needs to be taken
by the Government in the matter.
Angd do you know when the Prime
Minister agreed for the constitution
of thig Committe::? Thig was on 4th

of June, after the report of .the
Audit Bureau liad come. Before
that he had not agreed, Before

that he said, perhaps the Committee
would not be able to do its job so
well, the Government would do it.

But op the 4th June whep this
report of the Audit Bureau came
ang it was indicated therein that

certain payment; had been made,
then he said, no now g Joint Com-

mittee should be appointed so that ¢

the Parliament n.akes the probe, not
the executive, Opn the one hand,
Mr. Jaswant Singh criticises and
condemng the executive and on the
other hand, he suggests that the
executive should go on with that go
that they can gc on criticising, con-
demning and maligning them in
future. We wan- you to be associat-
ed, we want you to do the needful,
to come to the proper and right con-
clusion, as to wuo got the money,
why he got the money, how much

he got and so on We also want you
L]

come
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to suggest what further action can

be taken in the matter, what needs
to be done. But the opposition
friendg are not inclined to joip the
Committee which they have them-
selveg demanded on one pretext or
the other. As the hon. Minigter ex-
plained yesterday, almost all the
relevant points, all the genuine
demands of the opposition  have

“already been granted by amending

the terms-of reference And what is
there in the terms of reference? The
proposed Committee can exXamine
whether the procedures = laid down

- for the acquisition of weapong and
systems were adhered to in the
purchase of the Bofors' guns. The

Government has alsg:agreed to let
the Committee have the services of
the Comptroller and Auditor General
of Indig and the Attorney General of
India. The investigating agencies
have been placed at the disposal of
the Committee.” Now it ig for the
Committee to use them in the best
possible manner, (Time bell rings) .
Also they have demanded that the
Committee should be allowed to go
to foreign countries and the Govern-
ment have agreed that the sub-Com-
mittee can go. New if our opposi-
tion friends say that the Ministers
ghould also be made to applear
before the Committee, you see, our
Constitution is based on the Bntlsh
pattern and under the Westminister
type of Government, Ministers do
not appear before parliamentary
committees. Only officery appear
before the parhamentary committees.
Why? That ig because the Ministers
are already exposed in the House to
the questiong of Members. On any =
subject you can ask the Minister,
you can get the information you
want. Officerg cannot come here.
They cannot give answers directly in
the House. That is why those offi-
cers can go and appear before a
parliamentary committee. That 1is
the Westminister type of functioning
of the committeeg and that is why it
will not be proper or necessary to
have Ministers appear before the
proposed Committee.
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So, Madam, before I wind up, 1
will request my friends of the op-
position to join the Committee; to
-help the Government, o help the
Parliament in pimming dowpn  the
persong really responsible for this
deal or for frittering away
1 p.M, our money. Unless you co-
.operate  with  us, wunless
you are there in the Com-
mittee,  what will happep is it will

be a committee either of Congress’

Party or of allied parties. Then
whatevey it does, tomorrow you will
be in a position to find faulf with
its findings saying that it is a Con-
gress Party Committee, On the One

hand, you dg not want to join the

Commlttee and on the other hand

you condemn the Committee because .

‘it ig without you. This is not proper,
Madam, So I will joip my hon,
Minister and my hon. friends from
this side in requestmg my . learned
friends from the Opposition to join
the Committee ang help in the probe
anq thereby serve the nation, and

not to put any blame on any person.

in an irresponsible fashion unless it
is finally proven who is guilty and
who ig not guilly. Thank you.

ft Az Faf  (cE gam)
‘g feedl [AEw wEEar wrH
87 1987 Tadl :r ATETATH ?affr-n‘a“r
A YEATY )\ SHAT £Y U B Y
qqgEr a@diy 91y R 30 FOT Ty
weta &l S R Ew Ao g
qr 1 SRR IFET Iy o185 | At
A% 1987 A FF AT g aF T uisA
T § e fagears, fergears Y

aqar, 9ue, AT wEAY B 3T @}

F fare frar g

ggd ugely Irv 16 w9w F e

& et Tfedr ¥ ug gy 77 fa
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g fear & a.q"rz{rw faar 21 wea
AR 17w ) A Aoy 7 iy
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gAY fag 19 & f"'\ﬁ %8 g <@' % '
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EkE) lm?ﬂ T fam zr’rz 'sw F ara
Y TF TS AHT T @ I 800
gq"rarﬁmqqafes gqaaqgtgél
A dEied & WA WY 3g (e B
WAL B HT OGS F | 1 AT q
gufewg w4 &, 20 WA F1 @7
gloa ¥ ag s (@@ 91 (@ o) 3§
gifge g1 s g f e wEl W
FHION O9E WA TG A1 95 FH &
feernfews a7 fam SOFT
st wgal § 2 e ag @faw gr
FF7 & o ww W ¥ 3§ E L]
aa i g B aqmw fem g, F ar

g g fv freag g 8, Saag @-
T AT o ar AT HTRTT 0T
G ¥ Ay ag aman ¥ fw & #
feeadfes § a1 - fozg a@ 37 @<
T 57 ING O F e, § a7
AT & WE g 7

. BT ST =g fa ws
ST g S A, WY A% A7 8e-
T oyl &, 98 ofw 3R & SwE
?frrq?fr FTET QHSl F §1F BE TH7C

U LT gv T dv &
T AT gEH qriag gF, " faw Ao &
o 28 mgad e, feaer

g% SwET fegr waT AT fraAr gw
faar sAy @ § )

5§ ggT AT 9 AT GRIK &I~
IR A e F g H AT F7
fo oo ggs Siw s0d ) wfew
FETT &, Qﬁsﬁr&# IEE HHTET
F HaXwawE g QA A AT
SeET mroelt feoie @ i 9 & e
& 50 3z wuTT o7 5T TH T AT
T T By 37 50 AT TIGT TH -
oA H g9 g1 wig o fa owgm farw
& oy fagmi & a1 qar &, o8 ewiR
fof 5w HIT AEGHW B AT & 1 qG
AT § gl WX & qI9a | gy
T AT @I EATFT T AT /I e ?

T 718 & Figg A @od ¥
wEEgWm & agegaar & off fx dew
qIR A FadAt #r et § 30
AT 40 FTF TIH T FHAT {291 747
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W] offT FUEY VAT B W q91
w7 WA gad § woE fee-
foaget w7 @ wforw s § 7
WENT AP g ! WM

TEAF GFar @, 9 FO0 O} A
HIC W S(A4 & FOAL | ZATA
TN 9 GHT |1 qG qT T AT §
fia Freol § s seareTR fwa ar ?
wg:rsgaa‘rarta%? g HTIH!
afqT e @ ¥ 7 g g )Y
qr &1 me g A gafar arEy,
o9 ATGT qg AN B 5% qr S
mﬁramufgawfwsm%u

Ty
f‘aﬁ%sﬂtmamﬁ%f@ﬁ%
s yaEi F fga dfegr zwldw
. FATIT F T HIGH! q€dT TS
@1 Q) oA ¥ geT H, WA
o oqar & feaer ¥ S 9w "I
qea gfaa § ov gfaw awr At %
FX A arfatagmxrmfga#
afgs g A gTR fgg AFw g goar
&w & fgq ¥ wg WE A Ao Seee §
w0 agr & fr gaa et AR AT AT g
gafaq *%Zr qar aaqr ey S e
#1 fegqd g fr ag froverar € =@
FAT N o
VLT e T A wowey, Sfge g
qrTEr A @, arewr e &89,
AT agaq § Snaaa fosea

Y oo FAA § ger atgw Y,

wuifsa &Y 7 gt 1 ¥V @

wonfow g sma sfQy war qdr o
%f*qﬂaﬁh@rismmﬁqa‘t
Sqfas & ) m%i’r’rgg

%srafrtm%"
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O 7 A9 AT fqg gy S {F
faserr & JAT q FIw FL AP
WX AT HT g fagarg & v ag
sy fasga @fr § AR Hg“r w1
w01 AT At A 2 5 oo s
FASTAT T JAITT F FT THF (A
Enm% o A we dqfaa oRE
AT X fFfU g g

o U TF 8T §, =afF799 737-
o 2, 3 gak mfaar & regre frddfag
aﬁr” G CUE I C A TZIT
grfadt F, 3 g3 WIAT AZER
7 A WA ARG TAT
qgf 2@ @1 awey feedl aphw w1
F AT AT ITTF JT X | WAL A
qafid g1 @sar & qa qfsqs %
95 sf1 fasara STa gr, ad
Fiql ¥ TR JO0 1 DN F{ T
FC G AIA AE AR FTAT
QT A HT WG FEEAT,
aﬁar ey foedl g smAr g,

¥ FEl g A aIwre afe aR .eﬁ
ga ®el WETT #) qawr 3% : iy
g & few meR¥E & g
A gIANG § qsﬁra mifge =0
3 o@ WA gING ¥, awE
qe WL FEAT § AR §Ew d4®
% T F 9rg A7 9. gI
g oo @ g W g owm o
FEA F wNe § 7 T AT AHF
FEOA] F Ay @9 gr §7 wWT ag
Fg aFd g [& g sAwface F¢ &7,
feqeaiedATed &2 &7 4 ;T sdafone
gl @ms g 1 A Ay HZ ® §
fx 4§ Q&0 gn &1 g fgw AL FET
g1 a| m9 W ARIREIR T =T
g% a1 que § zafwe fF say mag
T A@ @irE foqr

UF J A€ =g 41 fF oaq-
sfegat & S 30 FAT wAT av
FH@T Grar =@, Fg q1 USRI -
w9 E 08 a1 A Wl gt %l
sw“r s Y wiw afafa & goE
FL F 1 A TR '=f“r Sta F feo

oY qaar FaT Agf 9, wa &g F
forr Amrr F 0 zofer o Twsy o
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fafe & g@@ v g fag® @60 9«
W OMEIE ¥ Al | ST A% |
24 WAEF alq & qEl w1, -
A9 F @Ux T AT AT @A
i ag g = fr ool gwk owsy
Y ST 33 R g A AgAT AMEAT
" g A9¥ A § gary Avoqr
R fs St maged gw ueifAew
gy & fav 1 % ae @ fear
RO e o e B - A
R g 7 ot fear war Asw &
7T ) WOy siaege Fai agr faar ?
T & gAR wn fawer & 9=
s ag arga g f£ @z am
sidgw 2, dmvw £ 9F wed
71 &% farz a¢ feor s age,
T oafady @@ FoA Argdr g o
AT A gEIT S v ufead e d
3AY 5 SAd, 1¢87 F TF EX
A § | IW AT AT gear Wl ;T
ATy BT 1 Ay WTT SToHUTo  FA
gro mrSER FHAE @) faer § faad
g famr § f& &Y ¥ ooy Qg
g zEd -7 QW g oz Qe oA
Aarae fegeay, 1946 ¥ TAST &
T ooy 1 adt ferfyr ¥ o4 qladT
At #gem & @gwr wFw fw d
og qJIN AT AT wGT fw dA«Ter
F Afeat @ 1 Tmw F oA
T gt & Fix § v guar & g,
T O IqAT AT FY g AT 99
99 W FT wigarEr &y g 7 s
TEAT Y 47 F A JEAFD G
fo fa7 aYsd q@ § =ow ¥ @9
L &, A ANy & aik § urfwea
& Ixlfmara #ie wifsea &
feved awmima =1 Efar & wr
@ og oafs g ww waF & g
amt ?‘r frg g1 & FATAT ATAT
87 WA S g, wwdR w@&r o
w1 ara AT TBE § TAFT TWX
I F ogg W a'*;rr aigdr g %
for swre g owdr afafy &
qG T FET AT § SHA A
w1 A AT /T A 9T qAfqAT
R oty wit @ el A ¥ faw
us dafaa R a1 qET H T
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SHRIMATI JAYANTHI NATARA-
JAN (Tamil Nadu): Madam, should
1 start now or should I break up
and speak after lunch also?

THE DEPUTY CHAIRMAN: The
average time is about 10 to 15
minutes, You can continue for two-
three minutes more.

SHRI JASWANT SINGH: Madam,
since the discretion is entirely yours
and since we are keen to listen to
her intervention rather than frac-
turing her speech...

THE DEPUTY CHAIRMAN: She
does not need your recommendation.

You please sit down.

SHRIMATI JAYANTHI NATA-
RAJAN: Madam, you want me to
speak now,

THE DEPUTY CHAIRMAN: Yes.
About ten to fifteen minuteg is the
average time and you can fake fifteen
minutes. It does not matter. I
won’t ask you 1o stop in between gnd
then we will break..,

SHRIMATI JAYANTHI NATARA-
JAN: Yes, Madam, Madam, I rise
to support the Government Motion.
The whole of yesterday and most of
today, I have been listening to my
colleagueg from both sides of the
House, discoursing 1learnedly, some
timeg acrimoniously upon the merits
of the motion. Sometimes, Madam,
quite often in fact, I felt with great
respect to all my colleagueg that we
strayed away from the main text of
the motion, from 5 discussion of the
motion which is if I may remind
the House, whether to -appoint a
Joint Parliamentary Committee to g0
into the question of the Bofors deal.
While this is the text of the motion,
what we have really done i to
conduct an inqurisition into the bona
fides, of the Prime Minister and his
Government. . I said once hefore,

~Madam, during the previous debate

on the Bofors ag many of us have
said that the allegations being made
wers hasesless  mischievous and ma-
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licious and I wish to repeat and
reiterate that the allegations being
made against the Prime Minister gnd
his Government are still Dbaseless,
are still mischievous and gre still
malicious. (Interruptions)

Madam, I want to repeat in the
al] the interruptions
also. (Interruptions)

i .

THE DEPUTY CHAIRMAN: Since
you are refuting all their arguments
straightway, so, naturally, they are
agitated. You can continye.

SHRIMATI JAYANTHI NATARA-
JAN: While apparently we are dis-
cussing a motion o¢n the appoint-
ment -of a Parliamentary Com-
mittee, in reality, what we are really
doing . is casting largely unsubstan-
tiated allegations against the person
of the Prime Minister and his col-
leagueg in the Government and this
is why it iy mischievous because
instead of confining themselves to
of my colleagues
have dealt only with the Prime
Minister and the Government with-
out going into the real question
which is yes, it ig 5 fact without
going into the real question, Yes, it
ig a fact that certain things have
occurred. It is a fact that we have
admitteq it and therefore, the ques-
tion is that we should, the country
should, both the Houses should get
to the truth of the matter and that
ig the debate which we are now
discussing, Madam, and we should
not lose sight of this debate, I think
it wag Mr, Advani who pointed out,
though in a different context, that
the issue wag basically g political
one. Though the overall implica-
tions of the issue have wide-ranging
political, economic and administra-
tive implications, the issue%s basi-
cally political. We all know this and
therefore, it is that the bonafides are
being questioned ' and when the
bonafides are being questioned,
before going into the text of Motion,
I woulg like to answer the question
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that was raised by Mr - Dipen Ghosh
who said, “What moral authority
does this Government have to con-
tinue?”, I wish to answer him with
one simple statistics, Madam, during
the elections, the General Electiong
held in 1984, the total valid votes
polled were 11,54,78,261. Out of
this, the percentage of valid votes
obtained by the Congress Pargy was
49.04. May I state some more
statistics, Madam? 11.42 crore voters,
some 32 ‘lakhg more than the 1980
elections, cast their ballots in favour
of Congress-I tg put 401 out of its
485 nomineeg in- the eighth Lok Sabha
in an unprecedented mandate for the
Party in the next five years. There
was a swing around of sevep *per
cent of votes in favour of the
Congress.] compared to the last
elections and it had ‘increased
its representation by 62 seats. Out of
485 nominees, 401 were elected this
lime against 339 in 1980 though poll-
ing was held this time for only 508
seats, Madam, one more statisties,
without taking much more time of
this "'House. (Interruptions)

The IMRB poll conducted in 1980

- has shown that 62.7 per cent of the

people i this counfry wanteq Mr.
Rajiv Gandhi as their Prime Minister.
8.2 per cent of the people of this
country wanted Mr. Vajpayee ag thelr
Prime Minister. 3.1 per cent wanted
Mr. Chandrashekar, 2.2 per cent Mr.
Charan Singh and 4.4 per cent about
others. Then, this iy my answer,
Madam, to the question of moral res-
ponsibility. We have the mandate,
the largest ever mandate, of the peo-
ple to continue in this Government.
(Interruptions) Madam, I seek your
protection from Mr. Singh.

ot Tw graddw fag: v !

SHRIMATI JAYANTHI NATARA-
JAN: Madam, I would like to answer,
He certainly does not think it is rele-
vant. But the mandate of the*eople

***Expunged as ordered by the
Chair.
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as brought us here. If that is not re-
evant, I would like to know what is
elevant. Then, Madam, the question
of the constitution ... (Interruptions)

THE DEPUTY CHAIRMAN: You
ontinue, (Interruptions)

N wAw W/ (wgwnz) A
O FEAr AR g fFoov F
FIT gl A FL oA T X
TEXE FW W & AW gy €A
Sl

i TR wadw fag @ sQFaT
q1q FWH 3 |

. igan 2mf . ¢ WA
gz g9 q@d € | WIT FT W
g ¥ adl s =ifgm

SHRIMATI JAY..NTH] NATARA-
JAN: Madam, ' muy be lunch will
make him feel better. (Interruptions)

SHRI JASWANT SINGH: Now, it
is close ‘to 1.30 and there is lack of
patience in the House. We would like
to. hear... (Interruntions) C

THE DEPUTY (CHAIRMAN: You
like to hear. But there are imterrup-
tions.

SHRI JASWANT SINGH, Possib-
ly after lunch ... {Interruptions)

THE DEPUTY CHAIRMAN. All
right, We will bi1eak for lunch and
will meet again at 2.30. I hope there
would not be any interruption there-
after.

The House then adjourned
for lunch at thirty minutes
past one of the clock.

L

The House reéé:;embled after lunch -

at thirty-two minutes past two of
the clock; the Vice-Chairman (Shri
Jagesh Desaj) in the Chair.

[ 11°AUG.

1987] Committee to enquire

Boforg contract

SHRIMAT; JAYANTHI NATARA-
JAN: Mr. Viee-Chairman, just before
lunch recess despite the best efforts
of an honourable Member who is
fortunately not here, I wag trying
to point out that the reason why this
Government continues to govern is
the massive mandate of the people
that we received in 1984, and ac-
cording to the Constitution of India,
I need hardly remind this honourable
House, we hold office foy five years
and there ig no provision iy the Con-
stitution for a recall, It is for us
to hold this mandate in a responsible
way and discharge our obligationg to.
the people, So much has been said
about the amount that has gone by
way of alleged bribe, by way of
commission. The honourable Mem-
ber who spoke just before. me also
said that so much of this Rs. 50
crores could have gone towards the
millions of poor people in this coun-
try.  Yes; 1 have one question to
ask. I have some figures here. We
gpent on the General Elections in
1952 5 sum of Rs. 10.45 crores ap-
proximately, in 1962 about Rs. 7.32
crores, in 1967 about Rs. 10.95
crores, in 1977 about Rs. 30 crores,
in 1980 about Rs. 56 crores and in
1984 ap estimated Rs. 100 crores. of
course, these figures are purely ap-
proximate, 1 have to say just one
thing, If this is the amount that
we spent on electiong in 1984 when-
we received g massive mandate from
the people and under the Constitu-
tion have come to power to govern
over thig country for a period of five
years, by what moral authority can
the Opposition now ask that an
amount of Rs. 100 crores or more
be spent once again on General Elec-
tiong before the term has gone
through? The speakers before me

214

_have already dealt with the alarming ~

- that

WRRATE R

drought that has been faced by this
country. We know that much of
the Plan expenditure is going to be
thrown away ~by the expenditure
is going to take place on
drought. On drought relief So much
of the Plan expenditure and the Plan
estimateg are being reapprised now.
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In this view of the matter would it
be moral, would it be correct, would
it be expedient, even sensible, for
‘thig .country to demand a fresh poll
especially whep we received such a
massive mandate from the people?
d have. read two 1lines in a book
about what Panditji used to say
about this Government I just want
. to take a little liberty with that and
quote before this House:

“i gafan @i 7 AFarEr o
¥,

qT ST G99, T RE JET AT

E‘ ll”

Is .this tHe reason why we have
been brought here? Ig this the rea-
son why the people gave this man-
date? In the face of vague and un-
substantiateq charges should we run
-away from power? No. As 3 proud
Member of this Parliament, ag a
member of the Congress (I) Party,
I say that we will stand here and
we will fight and we will show that
we are right and that we have done
tight and that our party and our
lead®r and our Government have
done no wrong and, what is more,
those who are guilty will be punish-
-ed. This you will know when the
truth comeg out.

NIRMAL- CHATTERJEE.
Qxe mandate was
i

SHRI
(West Bengal):
‘not for Bofors!

SHEI V. GOPALSAMY: The truth
has already come out against you!

SHRIMATI - JAYANTHI NATA-
. RAJAN: Some time ago, during
the previous debate on  the Bofors
controversy, I had made a re-
ference  to the problem having
taken the analogy of the story of a
blind man gearching in a dark room
for a black cat which is not there!
Now the outlines of the cat have
emerged and there seemg t; be some
irregularity having taken place. Sir,
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a qistinguished Tami} scholar and
leader, Shri Annadurai, once said:

“Sattam oru iruttarai; adil °

vakkilin vaadam oru vilakku.”

The translation iz that law is a
dark room and the arguments and
the knowledge of the lawyer are
like a lamp that lights up the dark
room. In the same way,... (Interrup-
tions). .

SHRI V. GOPALSAMY: Complete

- the whole thing.

SHRIMAT! JAYANTHI NATA-

RAJAN: You complete it.

SHRI V. GOPALSAMY: He said
that the poor cannot get that light
at all. The torch ig not available to
the poor at all...(Interruptions)...
She was quoting Dr. Anna. Be-
cause she quoteg Dr. Anna, I am

only completing the sentence....
(Interruptions).

THE  VICE-CHAIRMAN (SHRI
JAGESH DESAI): You can do it
in your speech. Please git down.
Now let her continue,

SHRMATT JAYANTHI NATA.
RAJAN: I would once again like to

compare the present situation with
that only. We were groping in a
dark room. The outlines of an
irregularity have - appeared. The
Government has acted in the most
prompt manner possible to light the
lamp of truth in the dark room.
Sir, most of the speakers before me
have gome over the factg in detail
and I am not going to waste the

" time of this honourable House by

going into those facts once again.
The honourable Minister has assur-
ed the House and they have acted
at the earliest point of time. We are
prepared to find out the truth and
we are trying to light lamp of truth
in the dark room. But it seemy as
it the winds of political expediency,
as it the enlighteneg self-interest of
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» Opposition, are row trying to
aff out this lamp. ¥Yes, you accuse
... (Interruptions) ... You accuse
of trying to hide the truth. But I
y, Sir, with conviction, with the
urage of convictior of the Motion
1t ig now being -delated before this
yuse, that we are trying to find
t the truth while 1'ou are running.
ray from the truth by refusing to
sociate yourselves with this in-
iry and ‘out of Pt litical motives
d for political reascns you are try-
g to snuff out the lamp of truth-
at we are trying tc lisht and the
ople and history will be your
dge.

THE -VICE-CHAIRMAN (SHRI
A\GESH DESAI): lease conclude
W. . :

SHRIMATI JAY..NTHI NATA-
AJAN: Sir, I have not even be-
m. .. (Interruptionsi... 8ir, they
d not allow me to speak. .. (Inter-
plions) ... Anyway. Sir, I have two
ore points.

THE VICE-CHAIIMAN (SHRI
AGESH DESAI): You have already
ken thirteen minutes. I will give
u two minutes mora.

SHRIMATI JAYANTHI ' NATA-

AJAN: Sir, befor: lunch, they

wver ‘allowed me tc speak at all.

SHRI NIRMAL CHATTERJEE:
r, normally she is capable of bet-
r judgement. But let us not enter
to that now. Let us hope so and
ve her some more time for that.

SHRIMATI  JAYANTHI NATA-
AJAN: I.may just reming  the
ouse that we hava founded our
arliamentary demncracy on the
Jestminster model, sn the pillars of
1o Westminster system, and there is
o doubt about it. But we have
ur own glorioug t;aditions and the
illars of the parliamentary demo-
racy of this country have been a
esponsive governm:nt, a construc-

Boforg contract

tive and well-informeg Opposition
and a responsible Press. To take
the last first, the Presg has been
less than responsible in thiz case.
Sir, Mr. Gadgil made a very illu-

. minating speech in the other House

which I would not repeat here. ~But
the point is that most of what the *
Press has said in other countries has,
on a gurvey conducted, been found
to be untrue on investigation and
very often it suits the Press which
is in the hands of certain vested in-
terests t, make unsubstantiated
allegations. It wag also observed in
the other House ang I won’t repeat
it here. A time was when the pro-
ceedings of the Houses of Parliament
used to be the source of newspaper,
reports. A time now is when news-’
paper reports, particularly foreign

radio reports, are  the source of

proceedingg in this Parliament. This
is a matter of shame. I feel that
not only the press has been less
than responsible, but the opposition
hag not been constructive. They
have abdicated their . constitutional
duty in a parliamentary democracy
to function ag a proper, construc-
tive ang informed opposition. I will
set out fthe reasons why I say this
in just one minute. Sir let us take
a cold, hard and dispassionate look
at what has happened with special
reference to the behaviour of the
opposition. Right in the beginning,
when the Swedish Broadcasting
Company made a particular report,
choas broke loose in Parliament and
many accusationg were hurled. A
parliamentary probe was immediate-

"ly demanded. T can read from the

speeches of various learneg leaders
of the opposition .such as Mr.
Indrajit Gupta angd Mr. Dinesh
Goswami—I do not want to waste
the time of the House by reading
all that—who demanded a parlia-
mentary probe. Not only that they
demanded a parliamentary probe,
they qaid that it was the only way
of getting at the truth. Mr. Goswami
very eloquently said that Parliament
should not abdicate its responsibility.

Tt should not hand over itg respon-
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sibility t, two Judges of the High

CGourt or of the Supreme Court. We
should zealously guard our rights.
It 1 for ug to probe and, therefore,
let us proble. When a prima facie
caze emerged and, acting with the
greatest promptitude, the Prime
Minister announceg a parliamentary
probe, even before the terms of re-

ference were announced, certain
opposition  parties said that 'they
would not participate. Without

even looking at the terms of refer-
enge, they said that they will not
participate in it. After the terms
of reference were given and the de-
bates were going on in Parliament,
they started criticizsing the termg of
reference. I need not go inlo that
now, They-galid that...

SHRI JASWANT SINGH: This is
an admirable point which has been
made by my esteemed colleague.
Simply put, it ig like thiz that if
the Government of India can change
its mind {0 summon Bofors from
3rd July to 4th July, as explained
and discussed by the . Political
Affairg Committee, then. surely the
»pposition can also change its mind
‘rom one event to another. So much
hay taken place in the middle. That
has. been the substance of her argu-
ment. Perhaps my esteemed col-
league. ..

SHRIMATI  JAYANTHI NATA-
RAJAN: T just wanb to take up
from there to add that if the oppo-
sition can accuse the Government of
lack of bonafides because it Thas
changed its mind, then I am certain-
1y entitled to accuse the opposition
also of lack of bona fideg for chatig-
ing their mind. Sir, as 1 was saying,
the moment the terms of reference
were brought, they started object-
ing to them. I will come to that in
just one minute. We are all aware
and we need not go into that in any
" great detail that in the Lok Sabha
how far the Government went to
accom_modate every request of the

_ quests” Ang what, Sir,
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opposition. Even the press which is »
well known for being partial to the
Government, said—practically every
editorial said—that it is now for the
opposition to join the Government if

" they want to find out the truth.

After that, having- found that it
woulg loek a little odd, 5 new tactic
has now beén adopted by which the
credibility of the gun, the worthi-
ness of the gun, has now been releas-
ed” to the press. There iz mention
of" a private letter. We do not -
know. It is for the hon. Minister to
refer to the letter. Was such a
letter addressed or not? I am not
going into it. I have to ask the hon.
Minister only for one clarification.
It there was a letter, was there a
reply to such a letter? Were the
defects rectified? It there wag a
letter t¢ the Army Headquarterg or
the GOC, a5 Mr. Virendra Verma
has mentioned, was there a reply?
Did they dea] with it? If so, why
isn’t anybody picking it up? They
know that in that case the truth
will come out. I would like to have
the hon. Minister’s clarification on
that point.

Eleven hours aftep having decided
to boycott the probe at that point
of time, they have now started a .

© campaign, carefully orchestrated, by

which the capacity of the Gov-

- ernment itself is being questioned.

We are now in a situation where
they say in this House—if you look
at some of the Amendments that are
proposed to the Motion—that “we
will still boycott this Committee un-
less you give in to certain of our re-
I ask, are
these requests? Every single request,
it T may say so, ig against the rules.
I would just like to say a few words
about the Committee, Sir. In this,
we all know, we are aware that the
present motion; the Joint Parliamen-
tary Committee that is proposed fis un-
precedented. It ig the first of itg kind.
There has never been a Committee
like this before, What are the Com-
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ttees Sir? They are the way by
1ch the valuable time of these two
yUses is saved. Much work is done
these Committees. Ang they also
t as a watchdog over the Legisla-
re. The Executive is also“accounta-.
2 to the Legislatur:.” Sir, T peed
t mention before this House, be-
‘e s0 many distinguished Members -
the Committee on  Public Under
1gs, the Estimates Committee and
2 various other Comittees that act
a watchdog and to see that the
‘ecutive is accountable to the TLegis-
ure and the admirable way they
nction. Sfr, in all tlege years it has
Vays been the Tule and I can quote
> apthority, Mr. Shakdher, who
ys proportionate -r¢presentation on
> Committee dep«nding ugon the
mber of Members who are in a
jority of the Hous, will always be
> composition of tie  Committee,
*, despite the fact that Members
the ruling party hive always been
a majority in all these Committees,
> Estimates Commiltee, .the Public
\dertakings Committee, the Public
counts Committee have come out
th various reports that have been
arply. critical of (Government and
> ~ Members have always arisen
ove party considerations and have
rked together for the common wel-
‘e of this country. So many times
> Opposition has hurled charges
ainst us: Do you have a monopoly
patriotism? I want to ask the Op-
sition,  through you, Sir; Do you
ve a monopoly on sense of justice?
e you the only people who have
> conscience? Look at the record
the Committees that have func-
ned till today in this House, Sir,
re was the contraversial Kuo oil
al, The, Committee was headed by
. Bansi 'T,al, 2 Member of the Con-
s Party. There was that report.
en recently Sir, o Cabinet Minis-.
- had to fresign betause of the re-
rt. of a particular Committes in
ich the ruling pariy was in a ma-
ity. Sir, the point that T am trying
make is a simple one. The rules

ve already
re is Executive

proviied to see 4that
iccountability to

19871 Contmittee to enquire

~ Boforsg contract

222

the Legislature. What we are doing

now is unprecedented, We are setting’

up a; Committee for a specific pur-
pose. We already have Committees for
all the ‘possible purposes that you can
conceive of. What we are setting up

-a» Committee now for is a specific

pilrpose, to go intd a specific deal.
Let us not set a dangerous precedent
of arming this Committee with powers
to make a roving enquiry. Let us not
set the dangerous precedent of giving
this Committee unprecedented juris-
diction and powers because that will
be harmful to the ILegislature, Let
us address” ourselves to the gpecific
issue in question, And as far as the
specific issue-in question is concerned,
the rules are very clear. As far as
these rules are followed as long as
these rules are followed, no accusa-
tion can be hurled on the ground of
the majority of the ruling party. Sir,
I need not once again go finto the
question of the Chairman being from

the Opvosition, Sir, I can take you to

the rules.  The rules are clear, The
Chairman is always nominated by
the Speaker according to Rule 200 or
some thing of the Lok Sabha Rules,
Then, Sir, much has been said about
the power to summon the Ministers.
We all know that it is against the
convention, it is against the rules. It
is not done, The hon. Raksha Mantri
has given an undertaking that those
Ministers who want to, who wish to,

.they can apear before the Committee.:

The same -applies to the foreign na-
tionals, Sir, there is,-to my mind, an
extremely  disturbing amendment,
Ang that is that both the Houses pass
a Resolution calling upon the Gov-
ernment of Sweden and the Bofors
to- give us the details, Sir, T just
have a very serious doubt. Suppose
both these Houses pass a Resolution
and the Government of Sweden still
refuses to  give us the details for
whatever 'reason,’then what will be

the status of the Parliament of this
country? What will be~the status and
vwhat will ibe our respect what will
be the international respect that we
command in these circumstances?
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SHRIMATI RENUKA CHOW-
DHURY. I want one clarification.
(Interruptions) .

THE VICE-CHAIRMAN , (SHRI
JAGESH DESAI): The Minister will
clarify,

SHRIMATI RENUKA CHOW-.
DHURY: She has yielded the floor, I
just want to ask one thing. Number
one, at the outset my hon. colleague

. has said that she took up the ques-

tion of having spent the amount on
elections and that they came with a
thumping mandate after having
spent Rs. 100 crores and asked is it
justified now for the opposition today
to ask for a fresh mandate in view of
spending so much in terms of mone-
tary amount. She also quoted an au-
thority, S. L. Shakdher, who said in
the present case the issue is not one
of administrative accountability but
of political accountablhty and there-
in lies the difference between the op-
position asking for a fresh mandate
or not, We are saying that it is mo-
ra] turpitude and you cannot equate
that with hundred crores of Indian
rupees. (Interruptions).

THE  VICE-CHAIRMAN (SHRI
JAGESH DESAT): Those are your
views. ,

SHRIMATI JAYANTHI NATARA-
JAN: 8ir, there is one more point I
have to make and then I will conclu-
de. Sir, much has been said that the
truth has already come out, that
facts are already available it is for
the Government to go into it and
arrive at a particular conclusion, The
Government is already suspect, It is
very clear from what has been said
inside this House and outside. In
fact, Mr. Upendra went on to accuse
all of us on this side of having sold
the country for a few crores of pecu.
niary gain, as if he is privy to all our
bank accounts. The point is that you
have also pre-judged us and, there-
fore - any report that is forthcoming
this Government will be

" two lines:
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suspect. You have already gone on
record saying that Parliament should
not give up its responsibility to a ju-
diciaj officer before the Fairfax Com-
mission, But this is 5 very important
matter and this Joint Parliamentary
Committee is the only way in which
the Opposition can associate itself
with any kind of inquiry of this kind
and I want to ask the Opposition,
knowing - this why are you running
away from it, and if you think that
we are going to whitewash the whole
thing, we afe not going to allow the
Ministers or foreign nationals to give
evidence, write a minute of dissent.
But let the truth come out, If we
are not afraid of truth, why are you
afraid?  Therefore, Sir, this is the
only way by wh1ch the opposition
can be included and I accuse the
Oppotision of abdicating their res.
ponsibility, of abdicating the trust
that the people have put in them,
just for the sake of political expedi-
ency. In conclusion, I wish to say
that the question of electoral manda-
te is very important. It is for the
opposition to have its say. No doubt
the voice of the minority is impor-
tant but the Government has to
govern and it is for the Government
to have its way. And this adversa-
rial role has to stop at a point of
time. We are a developing country.
This adversarial role has to stop be-
yond a particular point of time be-
cause the development of the people
is most important and it is also im-
portant that we establish not only
the bona fides but also the fact that
this country is moving ahead and in
this developmental stage this adver-
sarial stance has to be abandoned at
some point of time and the Govern-
ment should be allowed to function.

Sir, I will just finish after quoting
Prof. Jennings notes that
Governments tend to regard the Op-
position as a break on a car going
uphill whereas the Opvosition thinks
that the car is goling down-hill. Stil
in the net result all that tre Opposi-
tion can pe until 3 mandate from the
people of five years is complete, is a
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b1eak They may tink that the coun- J

try is going down-hill. But we think
we are taking the¢  country uphill,
But thé break can never be ome 1he
steering wheel o iho mm

hind the steeting w
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a W dT s T g sEw
fafrezg  &fas  ofiv sEar UF
afefaae sanfedr & f& faqw W
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afafs o, saFt o W FEEGH

W% s fear 1 Wg B FT

4

T
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(TorT) avs\q # wgAafa mad
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gt &1 W 800 FUT T Iaar a
F.9wwl TF O w9 oww@ | 6
ST wEE wEw p oW fefewey
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ey e & gy nw
CWE S%E A g fa oew
THETEE 1 7

TH WEH.T EERT g oA
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' gog

| |YURH fww ¢ gemag !
q4T gA € BSE W giwd § oAy
SURT AT wA SNl W wﬂa'n
g iw Fo e Afe welr Hew H
i §F awr § sew ww &
wynr 7 ow g, oafew § ey
FEAT I fa gl T F
;T &'TTT fafeer & frwaediaar -
Eqaicg® § Wi gAEler® g fedE
fixzw, aWfE ST FOA- F N
¥ fus @« § & =g wfizqw
F @wy & s Zfaw T vEr g
gH ag SAMT FIET ¥ I WY agd
g & gw Wi swsee Fd a@mAr
Jgd & | &0 @ e qEE 9@

AT WAA@ wEE AN S W

g fo mo a@i sEm € fr owonx
fwr T w6 f 7 gmiR
¥ IWS FT owWw AG T O oTHA
Fg g f& vy fox g 979 swady
g sEw W1 fadg fawm g
ggin dfewm @1 wdw fawm

& my agad Tg% gu fadi s

F S IF ® Ea AEl ﬁg'
aFd 1 dfgw d@fewa &1 0F wde
o'W wed wies &, fey
#afa MA@ _swalt ¥ wrwad
agt wgr g faew a‘vnw FT gEET
1 %8 A1 f& gw sww W _gRwa
F AW HOGE K rfa g ww
g WEE mew gl W o,

FAT FE N 97T, Yews. Fgl W

qr, {sg farn mud ==AT A of7
Siget awaae Yga¥E ®1 WS TN
@i A FF [T LW WORT e
a'ng%f g & gav dfamm FI &
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[ aq T fae)

F 7 Ay A8 | gar A= 2
TR I G A o SRS U o S R G
TaAgE F1 (Faiwa FW KT T AT
A @ ga Al wedfres wdfedt &
war fF wezd w ag HWT
agt &1 gl kil g4 gwe w1 @rgy
A AT AEW FE O gEA @
@RS H AR f7ar gimny

| gqtNd 2R HTT TEAL a‘ra?r%% g
gard Al wr wefivar & gL
SIERERSRIES e 39 4T MWITN
Fgi g fo feetfaaEna gl W & )
Change of the Prime Minister is not
destabilization? Who told you? Prime
Minister can come ahd  go,
qac Ao 0§ SR <,
wieft . grRe qd owedt @ ew
Fg3 5 gau oy v H ¥ qa-‘r@
ST r-rar groway

%1‘/% o qq : glam mafewr
¥ uds @Egs w1 OgIAr w4, A
gax Ns o¥x wivgw o, =g @
A9 FAT &) A wAT-HET AT orrruﬁ
FT oad F WA TG (@ AL
fm EE D FUNE T

3.00 P.M.

Y ageaq fas: ag w9 &%
g g afdfeafs w7 vnra & oad
gr gardy wrd #Tgw werfree ar‘rr
gaay § fa fee2famigsiom 2 @R
Afer gaq agr  Tesdfrauaae, er“r-f
g2 agy alr feefaaesy a1 =
gz & | fraqy ag dir frar? frad
. &ar T S e 3 ga 28 frar v ?
fasarj wgl & a1 fafsada wdf & 7
RITET G ASA! WY AL WA ¥ 7 Py
F2T a1 i faars asaq &7 foaz @Y
gAY Fgr A1 ¥ 7 [HT 57 &I a7 4
qay A=A % | gAR @ 91 o
i P owa gfaat § wad oy mEd
adr &, gafae ger fear | gAY WAl
JAFT T P HAT uw FIT HeaAT FT
w1 B wNfSaT F a1 srafede w378
naAY Peeaifafafady #7 1 sqar ¥ !;rrw"r

I RAJYASABHA ] Committee to enquire

Cgferar B

 against the industrialist, Mr.

228
Bofors contract

gigq . Fv w1 wfgw fear g

T FEIY /AR ¥ WA Wy

gal AET aar aff o wfea SEE

aroWT F A F 1 AR T G
Fufan B e ¥ @ o Fr A8 gt
AT T A SEEUE A RS
HggT ag ¥, AL FW AN q0T T
xr“r{ A HE AT AT g AT 7 AR
Fgd & o gaT wag T4 #11 #q gq
i d T SERY ? T AR

iR EEET z*@wr'“ra“ra‘r

A HTH Gl Hifg |

'wﬁr ere feeres dar frar §
Eic
AT geed HITEF I & fan @

F et @ g, fovw g & qa off & 9y

aral i wrag 3o felalsg oas s §
g, zafaegn am 6 Wife N anw
aiq o fET e arfaat 250 wgy &
T gm &1 3F 1 vEe Wi “gifaa Ay
g T LA waF & ogary qay gt

g T F IAFT %lqr a7 1 wes wifad

g1 T JT #IS! qlq g WA 9ge
& A 7 Aw.dr © a7 ma
f‘aﬁemm gam fag war Hg Al

g wufag 7 Hiomizowo & T WA
%rﬁﬁer Wg g% F - SR A7 q o

oA ? Fawey ¥ 93 g% onrfuwre

gUAT & W T, By wgh 9 fx

CHIET WA AT, TaE wrE AT o oar
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T QAR OIF AA & ¢ WA A BEedr

grd e & Aifeg & &, amy agrd ?

C(emaarw) HomiS & eTeER 5w
IFWr F ) “5"——
“The Delhi High Court today direc-
ted the Government to inform whe-
ther the investigation  launched
‘L. M.
Thapay for- his alleged violation of"
FERA was. still pending or not?” gg

FE  gIFF| Afeq famr a0 S

F9 9T HAT g0 98T Bie feard ¢
% ga w7 9% fazara £¥ ¢ ANwd 5
FRGTL F g9 gHFT Al 1 & st
T IATEET T F AV 4T /w7

-

- guey fasgre = 31‘“ arcr RO
ST | SHET o GaR Hifwe |

- forar, mifza aiga 7 woaor frar & gaw
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to believe that t1e Prime Minister
was shielding siyme of the people
in Bofors deal ) cen dave ?

[11 AUG. 1987]
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T2 WOk g ¥ W & fF owim

T T owmF W A qar
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adzie o fd aifs gw oy @

T R_fowa ay ot ogw &

. SgF AT wE g @ gw WOy

9T F A WT omar g H o
AR qEES w3\, . giew
arfas g wms d ®R] gwe

A i feged @val g warar
T fw€ ¥ oa g IR T T
fad & od =7 8 F7) goas)

ot - gmme _wfes (e, w3w):
AHY, F WG wHOY . T
W TGS F AT ww F S
T M oawr g v F A amw w
fesar &1 At § 0 frwwr w0
qufa & @ awar §
(=aagT)
THE

VICE-CHAIRMAN (SHRI

JAGESH DESAI): There are so many

yet to speak,

ot wams  wfew i,
ET A AgEYw  mmar § o
A W AT AaT 1 dwr fanr

- 91{Ee

SHRI DIPEN GHOSH: Mr. Vice-
Chairman, he may be allowed to
speak on’ this issue,

N qeama wfaw |
T § afre & qee (wEem)

THE

s
e

(SHRI
belongs to

VICE-CHAIRMAN:
DESAYI): He

SHRI DIPEN GHOSH: So what?

He is a Member of this Housc

THE VICE-CHAIRMAN  (SHRI

JAGESH DESAI). PleYse listen ta
"~ me, There are so many speakers i
Congress. (I).

After the list is over
and if thé time is. there... (Inter.
the Congress (I)
who will speak

Yes, Mr. Madan Bhatia.
SHRI V. GOPALSAMY: His name

is not azppearing in that list,
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“mar"’r M, WIGEO ATT A0 E

mvrercrr g ww%‘ & crreff zr.t ,

,crr#
siw gg g w ofifag ¥ ﬂa qg
St ARF FT wIWAT § R R
¥ g amd oaat g, qR gw q
ggm & Wik wfedt § oW s
&1 3 AT FT AT A W
q aaqr § fo @a.F wwE
greg fusgm wiedw wET. Wy
frfga foar & v ¥ F o
7T WIT WG BT AT FHL
qE¥T 8 HIT AT IFRD AT
 #afy 3% § av  wsaw walsr
T B4 wE grr AT 3% I
77 mewr gNI

v

DIPEN GHOSH: Mr.

SHRI Vice-
Chairman, one: second...
SHRI PARVATHANENI UPEN-

DRA: Don't gag Mr. Malik, Let him
speak

st R wfew crfa”f:ﬁ F A

B A A R AT AT A

a2 waae fogr g fafew

qifeqdz sy & HaT wre

d9T T¥F, wye  g@T g wiE

q@f & waexr A TE I A
a Red FoaEE q0

THE  MINISTER OF STATE IN
THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS (SHRI M. M. JA-
COB): Mr. Vice-Chalirman, Sir this is
not the British Parliament: this is
Parliament of India. T have got a very
long list of Members, and we have
given sorle hames to you. Other
nameg are here. It depends upon the
time available. .

VICE-CHAIRMAN (SHRI
Exactly. That is

THE
JAGESH DESAID:
what 1 asserted,

it qamre w@few : AU 9ay

a7 Foar At

“time IS
- not before that

JAGESH DESAD):
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SHRI V. GOPALSAMY. His name

is not in the list. Why  are they
afraid?
SHRI PARVATHANENI UPEN-

DRA., Why are they afraid?

THE  VICE-CHAIRMAN  (SHRI
JAGESH DESAI): Please sit.down,

- It depends upon the political party.
The Congress (I) has given a list to
me, and accordingly I am giving- the
tme. If the-list i§ gxhausted and if
available, then, I will’ take,

SHRI DIPEN GHOSH: One second. .

PROF. C. LAKSHMANNA = (An-
dhra Pradesh); Just one second. He
says that there is a further list. Then
there is no question of exhausting
the list,

SHRI DIPEN GHOSH:. The fact is
that the names of ‘speakers which
have been supplied by the Congress
(I) Party, its leader or the deputy
leader or the whip, that 1list of names
does not  include the name of Mr.
Satya Pal Malik, an hon Member of
this House

SHRI THANGABAALU (Tamil
Nadu): Who are you to ask? (Inter-
Muptions)

THE VICE-CHAIRMAN
Please sit down,

SHR1 DIPEN GHOSH: Just listen.

_ (Interruptions) He has asked for per-

mission from the Chair tg speak on
this fissue.

AN HON. MEMBER: Who are you?
SHRIMATI RENUKA CHOWDHU-

- RY: Who are you? (Interruptions)

THE VICE;CHAIRMAN (SHRI
JAGESH DESAI): Please sit down.
I am: here,

"(SHRI
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SHRI DIPEN GHOSH: It is true
normally the names of the speakers
are supplied by the = whips of the

party and the groups and accordingly’

those members rarticipate in the de-
bate. But since already it has been
recognised or it ras been accépted

that it is a special situation and spe--

cial issue, everything is special. So,
one hon. Membkor of the House has
asked for permission from the Chair
to speak. I hope the Chair would per-

mit him to speak on this issue.
(Interruptions) .
THE - VICECHAIRMAN (SHRI

JAGESH DESAT): The names have
been given to me, After the list is

over, then I can consider. Before that’

I cannot consider it at all, Mr. Madan
Bhatia,

gty wfaw o oww &7y
T gt #fe. (smawm)

SHRI V. GOPALSAMY: Why can’t
you assure? The ruling party wants

to gag the voice of this - Member,
(Interruptions)
THE . VICE-CHAIRMAN (SHRI

JAGESH DESAI): You see, I cannot
assure. I have fold you and again I
repeat thay if t:e list which is with
me is over anc if time is available,
_then I wil] corsider-his name along
with other namos. At the moment I
cannot say whether I will give time to
him or not,

SHRI DIPEN GHOSH: By that the
ruling party will lose, If you want to
shut the mouth, then the ruling par
ty will lose.

SHRI SATYA PAL MALIK: I seek

your protection, W FHN FIAT 3
fo. .. (comam)

st gem  fagd Freoay
(qe7  W3AW) ITAATA A,
ST GG F AewT AL GEH H W
g§ A1 up ER A AT FE
fear aar  siifs s ardf ®

fawrdr fagr T -
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THE VICE-CHAIRMAN (SHRI
JAGESH DESAI): He was not even
a member at that time.

Wl o Faarﬂ A
gat WeEe @ Aew ofF et
WGP 39 WiEnw v 5RT
mdf & v T A

THE VICE-CHAIRMAN - (SHRI
JAGESH DESAI): &4 . &Y
#T A Fge  ErEes Fo
You are a Parliamentarian. He is
a Merhber of the Congress(I), (In-
terruptions)

Please sit down. Please take your
seat. I have heard it and I have given
my ruling, (Interruptions) Please sit
down, Please ” copoperate . with me.
Our debate was going on very smoa-
thly. Please allow me to conduct the

House smgothly. (Interruptions)
oAt mama wfe® o § oA
A AU e L S & HE
sl =1 gad (suaeR)
(3w ®Aw  WEE\W oA

7% § FqET AR q9)

st Tw wmadw  feg . gwT
Amy  forwe § AN wT % SEEl
qiF  Raz Aod AT HERTT & T

‘T‘D

ST

SHRI NIRMAL CHATTERJEE: I
would just make an appeal to Yyou.
1 would not take much of y.our time.

+ (Interruptions)

SHRI THANGABAALU: Sir, he is ~
a Member of the Congress party,

SHRI V. GOPALSAMY: So, what?
"His right should be defended.. Why
are you afraid?

SHRI THANGABAALU:

We are
not afraid. )
SHRI V. GOPALSAMY: You are
afraid. (Interruptions)
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SHRI NIRMAL CHATTERJEE:
" Please listen to me. 1 am not trying
to obstruct. You know our party is
interested, as Chaturananji has indi-
cated it is interested in the search
“for truth, As you know initially the
‘Goveriyment’s position was We can-
not go beyond the rules. (Interrup-
tions)

(SHRI
have

THE VICE-CHAIRMAN
JAGESH DESAI): Please. I
guz*en him time.
just one minute.

SHRI NIRMAL CHATTERJEE:
Then the Government, in its wisdom
appeared to be conceding that yes,
notwithstanding the rules, because the
situation is exceptional, certain con-
cessions should be made. I have heard
and I Have discussed with the hon.
‘Minister, Shri K. C. Pant and he also
agrees to the position. In view of

this extraordinary situation you want .

- to be clear of what? The Govern-
ment, not you, wants o be clear that
- it is not suppressing any fact. Does
it not behove the Government
-the ruling -party... (Interruptions) I

am concluding. T am fust asking.
(Interruptions)

SHRI M. M. JACOB: You are
abstructing the proceedmgs of the
House v

SHRI NIRMAL CHATTERJEE:
No. Will the Government and the

- ruling party, please ensure that they
do not
in the House?
will be allowed to conclude that des-
pite what the Government says. In
fact, they are afraid of-truth.
fore, they are trying to... (Inter-
ruptions) ... and my appeal to you is
permit him.  (Interruptions). The
only conclusion I have to draw is

that this Government is afraid of
him.  (Intertuptions), We cannot
help it. '

SHRT MADAN BHATTA
nated): Respected Vice-Chairman,
Sir, T have listened to the speeches of

the hon. Members on both sides with

Let him speak for

and

suppress any voice of dissent
Otherwise the people

There- .

(Nomi. )
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rapt attention, I rise to support this
motion. But my respectful submis-
sion before you, Sir, is that the ques- ‘
tion before this honourable House is
with regard to the establishment of
a Joint-Parliamentary Committee to
hold an -invesiigation into various as-
pects of the Bofors deal. Barring
one hon. Member, on this side repre-

w4enting the B.J.P. whose arguments

e
}. shall deal with at the end, there
is not a single Member on this side
who has suggested that there can be
a better or a more effective insiru-
ment of investigation than the Joint
Parliamentary Committee to be estab-
lished py Parliament. This basic fact
has been conceded by all the hon.
Members on this side except one hon.
Member, The point of contention
between the two sides is, so far as the
hon, Members on this side are con-
cegned, they say, and thiis is our case
and My case, that this Committee has
been established to find .out the truth,
the truth arising from the. various
 facts which have emerged from the
Audit Report, THe Audit Report says
the payments were made and/begyond
that the Audit Report is silent. This
Committee is being established to find
“out who were the persons to whom
made, to what
extent payments were made and how
these paymenty were made and when,
were those payments made and what
was Jthe consideration for those pay-
ments. Apart from that one of the
terms of reference is whether any
procedures of the Government of
India or any guidelines laid down by
the Government of India were violat-
ed and infringed when - these pay-
ments were made. Ang the Govern-
ment says by means of this motion,
we do not, know these facts We
want to arrive at these truths and .
we shall “hang those who are guilty
of 1nfr1ngmg the laW;, of the country.
But let us fing the truth and for that
purpose it was your demand and we
are not only conceding this demand
but we accent the fact that under the
Parliamentary, democracy when these
allegations have far-reaching political
remificationy there can be no better -
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and stronger political instrument for

arriving at -the truth than a Joint
Parliamentary Con mittee to investi-
gate these matters.
bers on this side have -taken
stand; despite this particular motion
you want to hide the ttuth—you are
not” interested to find out” the truth——
you are trying to conceal the truth
by  establishment of this particular
Committee,
I respectfully submit and ask myself

what -are the grounds whicly are be- .

ing urged upon by the Hon, Members

on this side in support of their ¢on-.

tention that this Committee which is
sought to be established is not going
to find out the truth; on the other
hand, it is only an instrument to con-

ceal the truth. The arguments in. |
support of thig con“ention which have

been urged upon ~efore this hon.
House are the terris of reference of
this particular Committee. They say,

look at the terms of this motion’ 'This -

Committee cannot find out the truth.
This Committee is incapable of find-

ing out the truth. So, the question

before this hon. House - is, is the
stand of the Government right that
this Cofmmittee is, in fact sufficiently
effective o fing out the truth and in
fact, it iy the intention of the .hon.
Opposition to scuttle the establish-

ment of this Comm ttee by-raising all’

kinds of pretexts and excuses in
order to derive th: political mileage
and benefit out of rumours, whispers,
insinuation and the campaign of poli-
tical vilification which has been un-
leashed in thig country, in the “last
three months? I am respectfully sub-
milting, the Commilttee will fing out
the truth but it is for us fo find out
the truth whether this allegation is
correct or whether the hon. Members
on thig side are right that is the
question. Let us find out the truth.
Whether this Committes will be able
to find nut the truth or whether they
are right that thiz Committee will
conceal the truth? For that purpose,
we have to go to the terms of the
motion. So far as this ~motion is
concerned, its terms can be divided
into three aspects. One is the com-

The hon. Mem-
the -

What are the grounds?

[ 11 AUG,
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bosition of this Committee, the second
is the scope of enquiry and the third
ig the procedure to be followeq by
thig Committee. The allegation.made
by the hon. Member on thig side is,
I think, it was Mr. P. Babul Reddy,
who ‘said, who remindeq this- hon.
House of a Committee which was es-
tablished by the Chief Minister of
Karpataka and  said that the Chief
Minister of Karnataka saiq that this

include any
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this Committee is going to look into
the allegatiohs made against the Ja-
nata Party Members, -1 would like to
submit, Sir, the memory of the hon.-
Member, on this side, who made this
allegation and who put forth this
precedent is rather short lived. In
1978, a Privilege Committee was
established by the Lok Sabha to hold
an endquiry against Mrs. Gandhi into
allegations which not only constituted -
a breach of privilege« of the Lok
Sabha but which constituted serious
offences under the Indian Penal Code.
That Committee consisteq of fifteen
Members. Out of fifteen Members,
only two Members from the party of
Mrs. Gandhi were . included. 'The
remaining thirteen Members belong-
ed to the Janats Party and their
allies, presided over by their own
Member,  When the first letter was
received by Mrs. Gandhi from
Committee to appear before it, Mrs.
Gandhi sent a reply and I would like
to read this. (Interruptions),

=t R wEdw  fag oo

fifaga =¥ ¥ fadiy wa §
fray 87
THE ° VICE-CHAIRMAN  (SHRI

JAGESH DESAI): Please -sit down.

st am  madw fag o =moed
fofeds =8 & Qv gw ¥
gHar R wY ¥

SHRI MADAN BHATIA: 1 am not
yielding, Sir
. (Interraptions)

L

this |
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THE. VICE—CHAIRMAN (SHR1
JAGESH DESAI): Please sit down.
(Interruptions)

SHRI ANAND SHARMA (Himachal |

Pradesh): 1 am on a point of order.

Sir, yesterday, before we gtarteg this -

debate, there was an agreement that
no Member wilj be interrupted. But
the interruptions are there. How to
ensure that those who -are seeking
some clarifications are at least seated
on their geats? Here, a particula
Member goes on . changing from one
geat to another. (Interruptions) ...
_ and the rules must be observed. (In-
. termuptions) .

SHRI MADAN BHATIA: Sir, Mrs.
Gandhi wrote to this
letter in reply and she said, “I have
great respect and high regard for the
Members of this Honourable Commit-
 tee. But the hostility of the Janata

Party towards me personnally has be-

come almost its raison d’etre, Its pro- 1

claimed design to harasg me, to deni-
grate me, to gend me to prison on
some ground or the other has become
a part of its national policy and its
principal occupation. This Honour-
able Committee consists mainly of
memberg. who owe allegiance to the
Janata Party and I have reasonable
apprehension of the influence of the
Janata Party’s openly “declared anta-
gonism on those members.” But this
objection of Mrs. Gandhi was totally
ignored and rejected, One of the hon.
Members. of this Committee happened
10 be one whose name is being floated
around by a section of the media
and he was Mr. Jethmalani. Mr. Jeth-
malani wag the leading light. (Inter-
Tuptions).

SHRIMATI RENUKA  CHOW-
DHURY: How can you allow it?

SHRI MADAN BHATIA: He is a
Member here. (Interruptions).

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI): There are no alle-
gations. If he says something like

S AR R B D
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SHRIMATI JAYANTHI NATARA-

JAN: Ig he only referring to the Com-

. mittee?

SHRI MADAN BHATIA: I am only
referring to the proceedings of the

Committee.

THE VICE-CHAIRMAN (SHRI JA-

« GESH DESAI); You can go on.

SHRI MADAN BHATIA. Mrs.

. Gandhi- ultimately was indicted by

this Committee and Mr. Ram Jethma-
lani, in his report which he placed
before the House, wrote: (Interrup-.

tions) He has said, “She has cast

unwarranted aspersions on the inte-
grity of the Commititee.” She raised’
this objection. He not only finds her
guilty but with regard to her objec-
tions, he says she hag cast unwar-
ranted aspersions on the in}egrity of
the Committee, Mrs. Gandhi is sum-
moned to the Lok Sabha to put forth
her 'defence. She repeats her objec-
tions. She repeats in particular the
biag of one particular Member who
had been making speeches and giving
interviews tp the. various newspa-
pers that Mrs, Gandhi is guilty even
before the proceedings starteq of this
Committee and she must be tried
and convicted angd thig should be the
policy of the Janata Party. Mrs:-
Gandhi made a specific mention of the-
statements made by one honourable
Member of this _Co'mmittee outside
this Committee even before the pro-
ceedings had started and said: “Am I
to be hanged on the report of this
Commijttee?” Her objection was igno-

.red and disregarded. She was not gnly

expelleg from the House on the
basis of the report of this Committee
of which 13 out of 15 Members
belonged to Janata Party and their
allies, she was even sent to prison.
Not only she but there were two
othey persons also along with heri-.
Mr R. K. Dhawan and Mr, B. Sen.

SHRI V. GOPALSAMY: Thousands
were imprisoned during Emergeacy
by Madam Gandhi. What happened

4~ Tatvwanvrnlraclhh Alaoraxran 9 K
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THE VICE-CHAIRMAN (SHRI1
JAGESH DESAI): There were no al-
legations. I have heard you. Please
it ‘down.

' SHRI MADAN' BHATIA: There-
fore, } am respecifully submifting,

aere is a preceden!
rause a committee ‘s, going to have a
aroportiona] representation under the
srecedents of this Farliament it can-
10t be said that su:h a committes is
10t competent on' account of any
sossible preéjudice n either 'side to
10ld an investigaticn into thig parti-
'ular aspect. Here is a precedent.
. am quoting this as a precedent. Des-
site  the speeches - , venomotus
ipeechés, which have been. made on
hig side of the House. elevating the
vhispers and the insinuationg into
rerd facts on the basis of thig precs.
Jent I can give this assurance and I
jope the honourahle Minister will
agree with me that we shall praise no
cbjection if this committee includes
ayen those who have made those
venomous specches against the Prime
Minister and agalinst our party. (In-
terruption).

I respectfully

submit the second

point of contention between the two

sides of the House s the scope of in-
quiry. It is Sald 01 this side of the
House that the inquiry must also
zover, if nothing else, at least gan in-
vestigation into the submarine deal.
There is the basic gifference so far as
‘he scope of inquiry is concerned. My
respectful submission before you is
that there.is a fundamental difference
beiween the Bofors deal and the sub-
marine deal. So far as Bofors deal is
eoncerned, there .is today.a prima
ficie evidence that payments were
made. The questian is: . who re-
ceived these payments? Why .were

that merely be-.

{11 AUG,

- between the two transactions.
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these payments made? So far as the
submaring - deal is concerned, there

is do evidence e;ﬁceptm,g baseless alle-
gations. .
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SHRI RAM AWADHESH SINGH:
What about the telex?

SHRI MADAN BHATIA: The.
telex contained only an lallegation;
it contained no facts. This basic dif-
ference between the iwo transactions
must be borne in mind before we can
decide whether that particular trans-
action can be clubbed together with
the Bofors deal for the purpose of
investigalion by one committee or
not.  Im this regard I have a prece.
dent to quote and I go to the United
States where these committeeg are so

-powerfu] and where commitiees gare

established wiithout any reference to
the Executive. A Senate Commitiee
wag established ang President Jackson
was called upon by the House Com-
mitlee "to submit a list of civil ser-
vants who had been»“appomted with-
out the consent of the Senate. There
were wilg allegations of sweeping
extension - of the Spoils System-
against the President. And, Sir, what
was the reply which was given by
President Jackson? He gave this
fiery reply which I would like to
quote:

“You request myself and
heads of departments to . become
our own agaccusers and to furnish
the evidenee to convict ourselves,
If you will either not make specific
accusations or if, when made, you
attempt to establish that by making
free men their own accusers, you
wil]l not expect me to countenance
your proceedmg

the

This is the difference
One -
is based on wild allegations ang the
other is based on prima facie evi-
dence. The two transactions cannot
possibly be mixed up together for the
purpose of investigation by a Joint
Parliamentary Committee. Let me
give an example, Sir, from the Cri-

minal Law. It is provideg in the

fun'dament al
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the Criminal Procedure Code that if
an accused is trieq for certain offen-
ces arising out of a particular
transaction and if in the same trial
he is tried for offences arising out
of a distinet transaction this trial is
boung to lead to prejudice and is
liable to be quashed by the courts.
If you mix up these two particular
 iransactions for the purpose of in-
quiry. by this Joint Parliamentary
Committee, this will not only “be
against all parliamentary procedures,
parliamentary precedents and’ investi-

gative precedents and the Committees
of Legislatures, but it is alsp bound ..

to lead to political prejudice coming
from one transaction into another
transaction and it is bound to affect
ultimately the judgment of the mem-
bers of the Committee and, so, it is
mot possible.

THE VICE-CHAIRMAN
JAGESH DESAI): jl\/ﬂr. Bhatia,
please conclude now.

SHRI MADAN BHATIA: Please give
me five minutes or six minutes more.
Now, Sir, let us take another exam-
ple. Suppose the Watergate Committee
hag said that they . would not hold
the inquiry finto the Watergate scan-
dal unlesg they were given the power
-{o-hold an investigation ‘into the con-

duct of the Vietnam war by President

Nizon. Woulg that have made any
sense? It would have been the most
preposteroys and illogical response by
that Committee and this exacly is
«what the demand is now.

SHRI V. GOPALSAMY. What a

wom sarizon!

SHRI MADAN BHATIA: The third
thing ig with regard to the procedure.

It is said that the power is being given,

to. the Speaker to decide as to whe-
ther a particuler official will be allow-
el to aprear before the Committee or

not. Thig parliculay provision in the .
Motion or otherwise is not based.on

the whim of the Government.” It is
contained in Rule 269 and Rule 269
. 2
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says that i a question arises whether

- a particular piece of evidence.is rele.

vant or not ang should be admitteg or

"not, it will be for the Speaker to de-

cide that. What is the rationale - for
giving this power to. the Speaker 40
decide' upon the question of admissi-
bility and relevaxce of a piece of evi
dence? This question arose almost

three hundred years ago before one of

the greatest judicial minds that the
world has ever produced. He was

_ Chief Justice Marshall. Incidenially,

it was Justice Marshall who laid down
the dictum that if a piece.of legisla-

v

tion is against the provisions of the-

Constitution, it is open to judicial re-
view and is liable to be struck down
by the Supreme Court and that is

the dictum which we have followed in

this country. That great judicial mind
gave the rationale ag to why the power
should be vested in an outside party
to decide whether a particular piece
of evidence ig relevant and ad‘mlsslble
or nof.

“No person will contend that. in
a civil or crimina] case, either parfy
is at liberty to infroduce testimony
he pleases, legal or illegal, and
consume the whole term in details

" of facts unconnecteg with this parti-

cular case, Some tribunal must de-
cide on the admissibility of vestimo.

ny. The parties eannot :constitute
thig tribunal because they cannot
agre€, The Jury cannot constitute

.

it for the question is whether they
shal] hear this evidenée or not. It
ig necessarily the province of the
court to judge the admissibility of
evidence.”

There is no questtsn of any court

‘being involved here. The power has

to be vested in the Speaker. If your
argument is that you do not trust the
Speaker,. this argument will amountto

saying that you do not trust the par=

liamentary institutions of this country.
If you do not trust the parliamentary
institutions of thiz~ country, you do
not frust the democratic framework
of this country, If you do not trust
the democratic framework of this
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untry, you hzive‘ no right to demand
> resignation of 4 democratwally
~ctnd government.

Sir, T am o‘n some very important

e and I beg to you to give me a .

¥ more minu'es. Sir, the speech’ of
» hon. Member of Telugu. Desam,

. Upendra, with regard to the pro-
h re has thrown up very vital issues.
s speech has remirded me of Me-
thy Committee, which was estab.
hed in 1950s in the United States
the Senate to fing out the commu-
s and the communist sympathisers;
lifted the whispers and rumours
to actual facts. He used that langu-
> which ng seasoned parliamenta.
n- will use. '

SHRI PARVATH..NENI UPEN-
A: 1 object, he cinnot use my
sech for an accusation,

’

L4

SHRI MADAN BHATIA: He went

the exfent of using the words in-
ating thereby that he had already
ived aff pre-determineq  political
iclusions. 'I say that his speech has
ninded me of the  proceedings of

» Mecarthy Committee, What happen .

before this Committee? I wil]l just
'e One Or twg exan ples. There was
s Hemmet who wsy called to ap-
Ir before this Mecarthy Committee.
was d a question; “Are you
comm t"” He suid: ‘“Pleage let
- know what is the nvidence against
, on the basis of which you are
king an allegation that I am a
nmunist.” And whuot was the reply
ren by Mecarthy? He gaid. “Well,
w you have {old us that you will
t tell us whether you are a mem-
r of the communist party or not on
2 ground that if you told us, the
swer may incriminate you. Thiis is
rmally taken by this Committee of
u are a member of the Party. There-
re, you should know considerably
out the Communist ~movement, 1
sume.” It was this approach which
i3 adopted by the Mecarthy Sub-
mmittee which led President Eisen-

verrnen 4t tntartrana n Ardosw A nrn.
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* tect the bﬂ‘icials of his Administration.

President Eisenhower issugd general
instruction and I quote those instruc
tions. This is important in the contex:
of the stand taken,by the Governmen:
that we shall fuily cooperate: ard -
give assistance go. far as our officials
are concerned to this particular com-
But certain safeguards havc
to be there. President Eisenhower
gave these ins'ructions; it is essential
to efficient ang effective administration
that employees of the Executive
branch e in a position to be comple

tely ‘candig in- advising .each other
on official matters, you wil] instruct
all such employeeg of your Depart-
ment that in all of the &appearances
before the Sub- -Committee of the.
"Senate Committee on  Government
operations regarding the enqulry be-

fore it, you gre not to testify to any
‘'such conversations or communica-

tions.” The judicial bias and the poli-
tical motivation of Mecarthy led che
Senator Ralf Flanders to introduce a
resolution int*order to strip him of the
Committee’s chairmanship and censure
- him for his misconduct. And the fa:

moug Jurlst Taylor, in his ‘Grang In-

quest’ ertes “The  Administration
did nothing to aid him to bring to
heel this man who was using his in-
vestigative power against the Army,

the Presidéncy, the Constitution and

the law itself. The legislative power of
investigation wag designed to scruti.
nize, not to destroy the ‘executive de-
partments.”

Then, Sir, I submit jn this connec-
tion that the hon. Member, Mr. Jas
want Singh says, “Why are the Mem-
bers on this side saying that thig is

. not political? The whole issue is poli-

.tical.” Yes, the issue is political. But
) the investigation cannot be debased.
as political investigation. This is the
" fundamental difference between the

investigation and the ramifications of

the conclusions of the investigation. In
this context, in view of the speeches -

~ which have been made by the hon.

Members on thig side and the work-
ings of bias which have been display-
ed hv thoes narticnilar sneeches T
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wouyld like te quote Taylor again, He
says; “Wha'ever may be the ultimate
judgment or its usefulness in court,
this privilege of giving the testimony
has special value in neon-judicial pro-
ceedings such as investigations where

there are'no gpecific charges or where -

the bounds of inquiry and accusation
are nebulous. As we have seen, it was
abusive inquisitions of precisely this
type that originally gave rise to this

privilege for it is in.guch proceedings

that...."—this is very important,
Sir—". ... .the witness is most comple-
tely at the. mercy 0f politica] ambition,
malice and blackmail,
cally inclined politiciang find oppor-
tuni’y to advance their ends by tear-
' ing down thé basic fundamentals of
d@mocraCy and freedom

I r‘espec_tfuuy submit,; Sir, that these
are the basic faciors on account of
which these checks have been provi-
ded. These checks have to be provided
in view of the atmosphere which ha:
beea built up in this country.-

Sir, I had submitted in the beginn-
ing that I shall deal with the argu-
ment raised by the hon. Member of
the BJP at the end. Sir, thig is

my
last point.
THE VICE-CHAIRMAN (SHRI -

JAGESH DESAI): But be brief,

SHRI MADAN BHATIA: Sir, I take
very serious exception to the state-
ment which he hag made. He says:
“There are facts which stare us in
the fice, Where ig the neeq of consti-
tuting this - particular Parliamentary
Committee? It is the function of the
Executive to find out the
The facts are staring us in the face
and the Committes is totally unneces-
sary.” Sir, it is this hon. Member who
has moved an amendment to this. par-
ticular Motion to which I would jike
to draw the atlention of this hon.
House. The amendment proceeds on
the hypothesis that the Committee is
necessary, the facts are not known bu'
its powesr should be increased.

that despoti-’

truth. °
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Supposing, Sir, I have placed an am-
endment before you that this Com-
mittee ] accept, but its terms of re-
ference should be increased in  this
particular manner. But when I
stand up from my seat and make ‘2
speech before you and before  the
Hon. Members and say this Commit-
tee ig totally unnecessary because the
factg stare us in the face and I sup-

priess all reference o the amendment =

which I am seeking to make, won't
you say, Sir, that I am guilty of poli-
tical’ hypocmsy, won't you say that 1
am gullty  of political dxssxmulatlon,
won't yod say that I am guilty of
political chicanery? Thig is what the
indicate -and to
attention.  The
ate: ““he Comi-

this I draw,
termz of

the

reizrence.

‘mittee shall inguire into the follow-
Thig is the Motion be-,

ing matters.

fore the House, Whether the proce-

3 lald down for the acquisition i
‘ weapong was adhered 1o, (2) to .
) ascertam the identity of persons who

receiveq and the purpese fop which
thiey received the payments of fol-
lowing amounts, (3) if there is a
prinay facie evidence whether in  ad-
dition to the payment mentioned
above, the identity of the persons
who received such payments. And
what is the

ber? He says at the end of the Motion,
namely, this Motion T accept, but at

amendment whieh  is -
sought to be moved by this Hon. Mem- -

the end. of the Motion the following

be added: For Paragraph (2) subs-
titute the following: The Commit-
tee sha!l
the following matters.
for the purchase of 155 howtizers
from Bofcrs A B of Sweden. (2)
Apart from others, the report of the

national audit bureau »f Sweden on-

1-investigate and inquire into
The contract

the Bofors contract. Then al] ecorres- 4

pondence, communicatiions,

" messages

in respect of the above two defence =~

contracts including the Sub-Marine.
Th's is his motion of amendment.
He wantg this- Committee to be . est-
ablished~by means of moving this
dmendment.
clearly makes it clear to this
House that the facts are not

Hon.

Ry this smendment he

known
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nd the Committee jg required to be
stablished. But when he stands up
rom the seat and makes a speech
yefore the Hon. MMembers of this
iouse, he takes them for a ride and
e says, the Committee is not neces-
ary because the faces stare us in the
ace. What are those facts which
tare him .in the face? Who are those
eople? Has he named them? = Has
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e given any particulag facts in re--

:ard tb the terms o; reference which
e himself proposes to amend? This

3, I respectfully gubmit, a case of.

yolitical chwanery this is a “case of
yolitical™ hypocrlsy, of politica] dis-
dmulation. '

iy b 18 Ope.e (o il Wl -.onie &
peech like this froyy the platform of
Ee party to which e belongs, which
s known for hypocrisy and dissimu-
ation on the peopl: of thig country.
3ut he cannot take the Hon. Mem~
rerg of this House for- a ride. I rés-
rectfully submlt Sir, I join the ap-
yeal made by ‘the - Hon. . Members

rom this side, in view of what I

1ave submitted that for the sake of
“arliamentary institgtions, for  the
:ake of democracy for the sake of
ountry, let ug participate, join hands
ogether, find out the truth and bring

he guilty to book. Thig is the de-

nand of the Hon. Prime Minister,
his is the demand of the Party. But
. would make only one distinction.
would make one difference. If you
iecide to boycott in $pite of every-
hing, 1T will not gc to the extent of
igreeing with some of the Hon Mem-

yers .on thig slde that Parliamentary .
nstitutions in this country will go to

‘he dogs. The parliamentary insti-
utiong of this country have deep fou-
dations. Thgy have stood  many
mocks. They will stand up and face
nany knocks. The real strength of

Jarliamentary- institutiong is the peo-"

e of this country. It wil] be the
»eople of thig country who will de-
ide whether this Government by the
istablishment of thi: partieylar Com-~
nittee sought to hile the truth or
ou tr1ed to scuttle the esablishment

LIa B . i
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~ facts;

3
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poli'tical advantage from* the cam-
paign of politica] vilification, charac-
ter assassination and political degra-

" dation which has been unleased by &
. blitzkrieg by a section of the media,

helped by the

Opposition parties.
Thank you. : '

st wemeR ey WA waed
7 AT A® Y,

F agT WA TF 7T o 4N TS
WE, TEwr {g 4L qar gE |

I only request you ag Chairman to
- plezse 2sk him to repeat all that he
said from the begmnmg, but  this
tims slowly.

»

SARDAR JACGJIT SINGH AURO-
RA (Punjab): Mr. Vice-Chairman, I
rise 10 speak against the motion. I
‘have heard with great attention the
debate on Bofors contract and  the
alleged kickbacks, There is no do-

ubt that from both gides, large num-

" bers of facts andg argumentg have-been

wroduced in’ order to justify the
stands of the espousing parties.

[The Vice-Chairman (Shri H. Hanu“
Mantha,ppa, in the Chair.]

4

. I think the opposition has never °

said that there should be no Phrlia-
mentary Committee to go into the
but they have .expressed their
doubty whether this. Committee for-
med, as it ig intended to be in the
Taction, is really motiveted to find the-
tvoth and find the real facts. That

» main thing.  Let us be honest
and accept that the real problem to-
day is that the Government is facing
the loss of itg credibility with the
public in general and opposition par-
ties” in particular., Bofors epised-

is the latest symptom of this malaise.

It started with Fairfax. I might also
‘mention that a party which came
into power on populous sloegans and
sympathy vote, has been treading on
thin ice, or has been building castles
on duicksand, without solid perform-.
ance. Its inability to keep its pro-
mises and do justice was bound to land
- # inta Aanaomire sonner or later which

i:ﬁ qrEt FIAE

~



255

Joint Parligment

[Sardar Jagjit Singh Aurora]

Jwiniehn, I am afraid, it has. Therefore,
tha 4uesuc*1 for the Government {o-
day 5 how to regain the lost pubiic
zoniidence, repuiation and respeci.
g cannot be done by  cosmetic
steps or by repeating that | we are

- clean and not. guiity, If the Gov-
ernment ig clean, as it claims to be, it
andst go te the tiveit to prove its in-
nocence. . 2> beginning ot
the Boforg episvde, the Government
hai faken g highly . aggressive. and
ciensive aititude, blaming the op-
vosition for being malicious, mis-

chievous and trying. to destabglse the .

Government, and things. of that, na-

ture.. Any mention of illegal pay-
ment was totadlly rulleq out. fin the
.arly . stages in Parliament. - But

“when the National Audit Bureau re-
port came from Sweden and-proved
it otherwise, no rea] effort has been
made to find the nameg of the reci-
. vients. I wonder if all the possible
" diplomatic efforts with the Swedish
Govemment have been fried out and
jailed. Have we really done our
_best with the Bofors Company “and
twisted their tai] to find out the in-

formation which they obviously kmow -

but are swpposed to be unwilling to
give lo us? It ig very difficult to
believe that.  Thig is the reason why
the good intentions of the Govern-
ment are suspect. When the institu-
tion of g Parliamentary” Committee
Wvas suggested by the Opposition, the
information about the kickbacks was
not known. Now that it is establish-
£d beyond doubt, who is more com-
petent to find the vital information?
The Government machinery or the
Parliamentary Committee.
the first question. T put it to you—
. I have not moved any amendment to
the Mbtion—that it is the job of the
administrative machinery as*opposed

‘o the Parliamentary Committee. On.

the other hand, an argument has
been put forward from this side‘that
if the Government tried and failed;
.«the Opposition may turn -round and
say that an honest effort wag not
made and. therefore. vou want this

This is .
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ich to be done by the Parhamentar‘,
Committee. To that extent, I"am
ready to accept thig argument, Bul
having decided that you want to find
i and the whole truth, wh;
+ hedging that the Parhamer
tary Commxttee shoulg be formeg i:
-+ Tgn such manner; why ave yo.
down such 1estrlcuons which
. the Comm’ttee incapabie’
, the truth for itself and
everything, they may have to re-
the matter to the Speaker before

v take any action? Why are you
concerned that if the Chaigmnan of -
the Committee is from ' the Opposi- -

tion, it may try and queer thre pitch?
I can assure you that the Opposition
is just as keen as you ave to get at
the, ttuth.  The Opposition is just as
keen and determined ag you are to
re-establish the credibility of the
Government and the country.

SHRI K. C. PANT: General, one

point. The test of that is whethe:
the Opposition join the . Commit-
tee or not.

SARDAR . JAGJIT SINGH AURO
RA: The test of that 1s are you
teady to give this Committee the so-

vereign authority—I am wusing the -
word  ‘sovereign’ in  the - gene-
ric sense and . not in its le-
gal sense—that it ~ can make

its own rules, that it will have )
total, unfettered right to get infor
matl.gn to call-upon anybody to give

evidence? If thig ig ensured, T am
sure, the Opposition would be de-
lighted to joip the Committee and

find the truth. But if you are going
to lay down restrictions, I am afraid,

it will be difficult for the Opnosmon
partieg and thi; is baseq on facts, on-
the record that this Government has
chalked out for itself during the last
two years. You may not agree. But
at least it ig my conviction that
you were to give this Committee the
unfettered power to look imtc this
question and you sfill have more

- Memberg than the Opposition would -

have, there ig no reason that there .
is going to be any McCarthyism in
this.

it -
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Having said all this, T woulq 1ike
y make a few pontg about the
ilitary  aspect of this problem.
fter listening to tle speech yester-
ay of Mr. Arun Singh about the
uality and efficienc, of the equip-
ient and the way .he contract was
tade, — there axe always teething
oubles in the equipment that you
uy,~I am convinced that the gun
1at we have decid:d to buy is a
bod one, However there is one
oint about the suprly of the am-
wumition,
ot known as produrers of ammuni-
on, There are two countrieg in the
Test, which are cavable of produc:
1g thig ammunition or have already
roduced this ammunition, One is
elgium and the otbesy is Italy. We
ive had very unfortunate experience
ith This Compiny, SEMMEL.
think, it is ‘called in Italy, when
ey provided uyg witt 81 mm ammuni-
on. There is sonie sort of infor-
ation, I am not saying a rumour,
\at the Bofors are possibly going
. tie up with thig “ompany for the
ipply of ammuniticy and as you
ould realise eventually the supply
. ammunition would cost much more
1an the actual ajuipment itself.
herefore, I am onl, giving it ag a
ord of warning. wlether we should
ust the kind of coripany which has
ready let us down .

I would like to make one more
sint on which the hon. Member,
hri Arun Singh, spent a lot of time.
e wag telling us how  ignorant

wost of us were in matters of

afence. I think he is right ang 1
el that we are gulty to an extent
. not taking sufficient interest in
e defence services, not only the
eapong and equipment but in their
mditions of service, the pays and
:nsions, Wwhat sor; of life their
milies have, whether they are able
, teach their chilirey with the
noluments that are given to them.,
Te are alwayg ready to give them
t of bouquets affer their perfor-
ance, but I suppise, like other
ings, that is, at tte time of need

{ 11 AUG.
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you remember God ang soldiey and -
when the need is over both of them
are soop . forgotten certainly the
servicemepn are forgotten after they
are retirtd. The last Pay Commis-
sion has beey very unkind to them
and the Government does not seem
to realise how much unhappinesg and
bitterness it hag caused among the
ex-servicemen all over the country,
which, at this stage, shoulg be
avoided dangerous to happen, The
point I want to make is that if we
want our Parliamentariang to take
more interest in defence matter which
they must, there is a need to look
into the so-called Defence Consulta-
tive Committee which we have at
the moment, It doeg not have any
great function, but it may be worth-
while for the Defence Ministry to
consider that this Committee might
be improved upon and given a
worthwhile charter so that the mem-
bers realise that they are doing
something useful. (Time bellrings) I
anr just going to finish, I am not one of
those who €0 on askmg for five
minules imore,

The last point I want to make is
that on no account should we permit
Bofors to get away with the excuse
that they cannot disclose the reci.
pient’s name or names. If necessary,
we should not flinch from abrogating
the contract. The mnational morale
encompasses the morale of the fight-
ing services. If the. Government
fails to clear ity name because of
the unreasonable and un-cooperative
attitude of the multinational firm,
whose reputation even at this stage
is somewhat unsavory and doubtful,
the people will lose faith in it Are
you ready to accept it?

SHRI  DARBARA SINGH (Pun-
jab): Sir, I have to place-the facts
before thig House and with that I
support this Resolution. A 1lot of
controversy has beep going on both
inside the two Houses and outside
on kickbacks i, Bofors deal, On such
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sinster issues which involve the
gecurity of the country, defence of
our country ahd our political system
as such, we should rise above
narrow party interest, I am sure all
of us will do that, The Government

hag.taken a number of steps to ac-
commodate the Opposition’s view-~

point and above all ty go intp the
deal. I wish to make it clear that
every Congressman, each one of us
on this side of the House, is com-

mitted to a clean public life and will
" always remain in the forefront in
the fight against corruption. I do not
want to go imto the sourceg and
causes of corruption, but I have no
hesitation in saying that the main
source of corruption is those vested
interests who only want to make
money by hook or by crook, Unfor-
tunately, in this controversy this
class hag escaped our attention You
cannot have '3 clean public life as
long ag vested interests dominate our
economy. That ig the basic point,

L 4

However, I will confine myself to
the Bofors’ deal with a view to
convincing. my friends of the Opposi-
tion that they should take a more
realistic position. Let wg try to
know what the Government has
done so far’ The Lok Sabhy has
adopted a Resolutiop to set up a 30-
member Committee of both Houses
to go into all aspects of the Bofors’
deal. The Chairman of the Com-
mittee will be appointed by the
Speaker. This Committee will be
given all facilities to go into this
deal. This Committee can set up a
small Sub-committee with the per-
mission of the Speaker which will go
abroag for its investigation Here I
will say that the Andhra Pradesh
Memberg have already announced
that a sub-committee will go- to
Switzerland, or wherever they want
“to go, and the Prime Minister has
said that they can go on their own
and there ig nothing about that. The
Finance Minister has announced that
the Government will sign a memo-
randum of understanding with the

~mittee to bring

. nation is passing
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Swiss Government leading to a treaty
to obtain information about illegal
Indian accounty in the Swisg banks.
A case has been registered against
Mr. Chandha’s firm.

All these factors clearly bring out
that the Government is keen to get
at the deal truth. However, there
are two points on which the Opposi-
tion is insisting, if theiy amendment
are any indication. One, they want
to enlarge the scope of the Com-
some other geals
under investigation, including those
which are already being investigated
by the official agencies. Two, they
want to waive the Officfal Secrets
Act yand they want that the Chair-
man of the Committee should be
from the Opposition. The way some
Members have argued about the en-
largement of the scope of the Com-
mittce gives one the feeling that
they want to examine all the deals
since 1980, It ig possible to set up
such a committee, but py widening
the .gscope of such enquiry, we will
be exposing our defence affairs. At
this moment this ‘aspect should be
carefully examined by the Opposi-
tion.

Sir, the demand for the scrapping’
of Official Secrets Act, and that too
for defence matters, will be a bad
precedent, The Committee has
powers to examine any witnesses.
Therefore why should you have this.
demand? Please think over it again
jiand not be carried away by any

. emotions, The Government-agreeing

to set up such a Committee, the
terms of reference of the Commiltee
and the stand which the Prime
Minister has taken make it clear
that we have nothing to hide, we
want truth and only - truth. Our
through a crisis,
and certain forceg want to break

_our country. It is high time that

all of ug united to face these chal-
lenges, These challenges are ob-
viously known to the Opposition as
well, anq they are creating a sense
of insecurity in the minds of people
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at this juncture when the whole

natiofrwould like to stand ag one -

man; behind the Prime  Minister
against the onglaught of those meo-
imperialists why a: ¢ having an eye
on thig great cour try for dismem-
berment  altogether, Therefore, it
s the duty of the Opposition that
hey join the Committee when the
>nlargement of the powers has been
made.

&

And there has b2en alwayg the
act that all the committeeg  which
1ave been constiiiteq previously,
vhether it ig the Public Accounts
“ommittee or the Estimates Com-
nittee or any other committee, it is
n record, all those people who
vere there, whether they belonged
o the Opposition cr to Government
ide, have given reports unani-
weusly, and there has- been no
issent at any time  What ig their
ar when they will be there? They
an point out, they can put the
oints which they want to put before
le committee and say what infor-
ation they have They are at
berty to say any‘hing. And the
port of that Committee will be
nanimous, I hope #0. As Chairman
. the Public Accouits Committee, I
now many things got bogged down
1d many people vere involveg in
is. We gave a uranimous report.
hese were Oppositim Memberg as
ell.  We unanimoisly gave the
port against certai, officers also
at their deal wag bad and that they
ould be taken to .task. If this
n happen in all the committees
hich are being cor stituted by the
overnment, why ca;, this committee
jo not work on that line and bring
t the truth?

It is odd. I am sorry to say that
e Opposition wants to hang on this
fors in times to come so that they
n beat the Government with this
ck. That is not proper for the po-
iciang that they should do this exe -
cise necessarily wi‘h an idea to
molish the prestige of the Govern-
Nt. T asain bBese1oh a1l <€ . coms
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appeal to the Opposition that they
should join  this committee and do
this exercise. Whatever you have in
mind, give it to the committee. Let
the committee decide, ‘whatever be
the result of that. So, don't try to
bang on and carry on this propaganda

for times to come.

It will not be in the interest of the
country. It may be in the interest
of yours as you gre explairing here,
but it is not in the interest of the
country. The country wants some-
thing else. - ‘

Haveg any persons here gone to their
respective areas? Now drought g
there. Have they spoken about it?
Have they gone to help the people?
This is the foremost task that should
be taken ‘up today are again today
putting this case of Bofors which can
be done later on. You have not
gone to the areas where there is
drought at its highest. I say, it *ig
shamefu] on the part of those who ‘are
explaining only Bofors, this deal,
that deal. But what was the deal
wiith the people, about‘whom you say,
people will decide. They will defini~
tely want that you should go to them
to help in this drought. It may bhe
in Maharashtra, it mayv be in Rajas.
than, it may be In Gujarat. It is -
highly explosive  situation in which
we shoulg go and help the people,

Therefore, I Would request the Op-
boistion that they should join this
committee and help fit in finding out
the truth.

Thank you very much.

SHRI V. GOPALSAMY: Mr. Vice-
Chairman, Sir, I rise to obpose
the Motion. It #s the most un-
fortunate tragedy  that statement
after statement, all  the state-
ments made by the Prime Minister
of India on Bofors have been drowned
in the deluge of “truth, nothing but
truth.” When the statement of the
Prime Minister of a country is re-

Y . s me ¥
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false; where lieg the credibility of the
Government? 1 say the credibility
of the Government headed by Mr.
Rajiv Gandhii is in shambles,

Statement No. 1.

Our hon. Prime Minister made a
statement on 20th April:

“I got confirmation back from
Prime Minis'er Olof Palme that
there will' be no middlemen or
agents involved. It ig on that basis
that this exercise was done. We
have to take somebody’s word as
truth. And when g Prime Minis-
ter of a country assures us after
having gone into in great depth
with a company, that there will be
no middle agents involved, then we
have to accept somebody’s words.”

This was the statement of Mr. Rajiv
Gandhi. But the Minister of Forelign
Trade in Sweden, Mrs. Anita Gradin
refuted- the statement on April 29 at
-8 Press Conferénce. She made it
very clear the official position that
Palme had “~merely conveyed assu-
rance from the Bofors to the Indian
Prime Minister ang that there were
no assurances on behalf of the Swe-
dish Government. So, what happen-
ed to the statement of the Prime
Minister? That has been proved to
be false. And our Prime Minister,
when he entered the Parliament that
day, he emphatically stated that we
have to rely on the assurance given
by Mr. Olof Palme. Thep is it pos;
sible to bring that famous Olof Palme
to put him on the wiitness box? Is
it possible?

THE VICE-CHAIRMAN (SHRI H.

HANUMANTHAPPA): At that time
-he was the Prime Minister,

SHRI V. GOPALSAMY: He could
not be brought from the grave. That
is why when you bury the truth
thousand fathoms under, you try to
tell the couniry that here lis 3 man
from the grave whgo could give testi-

- mony for the Statement made by the

K ledawn ol Y Al
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Then again statement no.‘,ﬁz.

Our hon. Prime Minister on April
20 told Parliament that the Swedish
Radio story of April 16 emanated
from Delhi. But this. assertion was
strongly refuted. Almost ag soon as
it came out, the head of the Swedish
National Company, Mr. Ove Joanson,
stressed that the radip report was
based on information obtaineq  in
Stockholm. Mr. Jan Mossander, Staff
Reporter of the .News Department of
the Swedish Natjonal Radio Company
said that the statement in the Indian
Parliament made by the Prime Minis-
ter to the effect that the story ema-
nated in Delhi was completely false
and complete  nonsense. So, this
statement alsp has been proved to be
falge.

Here comes the hext statement of
our hon. Prime Minister, when ' he
made a reference,

“Speaking to the Army Comman-
ders in New Delhj on April 27, the
Prime Minlister said that Sweden
had confirmeq that there was no
middleman and nobody was paid in
Swiss bank.”

Mr. Vice-Chairman, Sir, my ques-
tion to him and tg hon. friends from
the treasury benches who have been
shouting and preaching sermons anc
going all the way up to the Unlited
States quoting many Committee re
ports, is whether it is a fact or  nof
that when the Prime Minfister made ¢
statement before the Army Comman-
ders and also on the floor of  the
House that there was ngo payment
there was no middleman, the com
pany of Bofors had already hande
over a report to the Indian Ambassa
dor in-Stockholm op 24th April itsel
that payments were made not only t
the agents, but also to others. It ha
been verified by the Audit Burea
Report. What is your answer to thi
question when you have already re
ceived the report? Have you no
said that we did not know? You
Ambassador was there and whethe
theat Avwahazendnr jvw QUnckhalm  wa
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wdian Ambassador or . somebody
se’s Ambassador, waat you were do-
&? You simply corcealeq the truth,
ou were simply siting on' the re-
it and you have gats and audacity
» come 10 the Parliz ment and say no
ayment was made What is the
aswer to thig question? The report
rag already in your nands. You know
le truth because you are the culprit
nd that is why you wanted to con-
ea] the.truth ang ycu came here and
’ld Parliament, np payment or no
lddleman was there. This state-
aent of the Prime Minjister has also
een Proved to be false.

Mr. Vice-Chairm m, Sir, here
:omes the famous=-)r notorious Mr.
Min Chadha, the agent of Boiors and
»oss of Anatronics General Corpora-
ion. When thig f:andal was exer-
ising the minds of the people right
tom Cape Comoria to Himalayas
‘hroughout the country, when the
farliament was dcbating over the
ssue, Mr. Win Chadha disposes
f his Mercedeg Benz and two
yungalows and leav:s the country on
che 8th May. Whut is your answer
0 this question? Are you running a
Sovernment? You have got the re-
port that payment I as been made not
just to agents but to others on 24th
April itself. Here {is the agent, Mr.
Win Chadha, he en'ers the Delhi air-
port and simply leaves India on 8th
May ang his famil; after some days
also leave India. On 4th June, the
Swedish Audit Bireau submits its
report. The very next day on 5th
June, the son of Mr. Win Chadha,
Mr. Harsh Chadha, also leaves India
and here comes our Prime Minister,
Mr. Rajiv Gandhi and he meets the
Leaders of the Opposition on June
17th ang tells then:, “you see, a case
has been registered against Mr. Win
Chadha.” Thig is on 17th June. On
the 17th June, Mr. Prime Minister
tells all the Opposition leaderg that a
cage has been registereq against Mr.
Win Chadha. But, Sir, it is very
unfortunate that the same Mr. Win
Chadha enters our Consulate in New

York on the 29ty June when the

-« o _
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been registerq against him. The

Government knows that Mr. Win

Chadha hag already gone to the USA

He enters our Consulate in New York

and gets the power of attorney and

- you say the Opposition wants to ma-

lign this Government. May I know
from the Minister whether the Indian
Consulate in New York ig run by the
Government of India or some other
Government? Why you dig not in-
form them? I say you allowed him
to go from this country, -to leave this
country. After the horse has gallop-
ed out, you pretend to lock the stable,
You have alloweq him tg escape. You
have gllowedq him to get the clearance,
the power of attorney from the Indian
Consulate in New York. Mr. Win
Chadha knows the truth. I am not °
sure whether Mr. Win Chadha is
dead or alive. Nobody knows. Be-
cause he has disappeared as per your
instructions, as per the lnstructions
Government. He got the
clearance from the Indian Consulate.
I am afraid because this country has
witnessed the episode of Nagarwala.

SHRI SHIVRAJ PATIL: Mr, Gopal-
samy, this lis really too much. This
allegation is not correct’ (Interrup-
tions).

SHRI PARVATHANENI . UPEN-
DRA: He is expressing his doubt. If
you are sure he ig alive, tell where
he ig now, : .

SHRI SHIVRAJ PATIL: Please lis-
ten to me. He says Mr, Win Chadha
has left this country at our instance.
But thig is npt correct.

SHRI V. GOPALSAMY: 1 stand by
fit. 'Sir, this country witnessed the
episode of Nagarwala and I am afraid,
Mr. Wip Chadha should not meet the
same fate. Some of the statements
made by our hon. Prime Minister
about the payments, about the middle-
men have proved... (Interruptions)

SHRI K. C. PANT: Sir, if Mr.
Gopalsamy permits - me, Nagarwala
case is worth remembering. In the

i mcrlead I AL ammimes frAne thae Ranl .
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and in the evening, he was arrested
with all the money.

SHRI NIBMAL CHATTERJEE:
Angd the other iday, he disappeared...

SHRI V. GOPALSAMY: Under my-
sterious and suspicious circumstances,
he disappeared the next day. So, the
modus operandi is to run a truck and
finish anybody.

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA): Mr. Gopal-
samy, if you enter intp interruptions,
you will lose your time.

SHR} V. GOPALSAMY: Sir, I am
not interrupting. So, the statement
made by our hon. Prime Minister
about the involvement .of middlemen
and about the payment of commission
money hag been proved to be false.
Then why did he come fo the Parlia-
ment saying that there was no mid-
dlemen and no payment has been
made? It is becausg you believe in
a particular dictum, the dictum of the

Information and Broadcasting Minis-

ter of the Third Reich of Germany.
Tell a- lie, repeat it, not once, not
twice but ten timeg and it becomes a
truth. So, Mr. Rajiv Gandhi is
following that dictum. Even Dr.
Goebbels would become a pigmy be-
fore the statement of our hon. Prime
Minister Mr. Rajiv Gandhii as far as
this Bofors deal js concerned. Sir, Mr.
Bretil Bredin, he carhe here. He had
consultation with the Defence Minis-
try officials. He gave the offer thata
fullfledged delegation ingluding the
President of Boforz woulg visit India.
Whatever clarifications you want,
they said, we are prepared to give.
Who gave the assurance, who gave
the offer? The Vice-President, the
Project Coordinator of the Infantry
Artillery and this offer wag accepted
by the Indian Government. That
was conveyed to Bofors Company
and it wag conveyed to the Swedish
Government. But on July 4 when
Mr. Rajiv Gandhi landeq India from
Moscow, you took a right about-

(Intewuptiorzs), .
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waid, there is no need to bring any
delegation from the Bofors. - What
is the answer to this question which
was posed by my friend from this
side? Giving sermong and philoso-
phical lectures will not golve the
problem, wil} not answer the ques- .
tion. From your side, I ask a ques-
tion, what for you accepteq the
offer, what for you rejected the
offer? You tell me. This Bofors
Company witheld the names fy  the
Audit Bureau on the groung of con-
sumer confidentiality. -This stand
wag taken on June 11. Then, they
changed the stand on 27thp that the
reciepienty of the money have mnot
permitted, the thieves, the swindlers,
they have not permitted us to reveal

the names. So, the Bofors Company
is under cloud in many countries
ang here is a Government which

from the very beginning, trying to
justify and defendq the Bofors com-
pany. Sir, because the audit report

-wag releaseq in Stockholm, you had

no other go. Zhat iy why, you also
released that report but names. cov-
ering half a page are deleted at one
place. Names covering three-quarter
of a page are deleted. The report
of the National Audit Bureau states
emphatically that the payments by,
Bofors are directly relateq to the
deal and an agreement exists bet-
ween Bofors ang concerning the
settlement of commission subsequent- -
ly to the F-77 deal and that a con-
siderable amount haz beep paid sub- .
sequently...among others to A.B.
Bofors’ previous agent in India. Our
hon. Prime Minister emphatically
stated that there wag no middleman
at the point of agreement. Could
we say that there might be one or -
many middlemen before the agree-
ment, milliseconds before the agree-
ment? Sir, the Bofors Company is

guilty of misrepresentation = The
Bofors Company has violateq the
agreement because you have stated

there should not be any middleman,
there should mnot be any payment.
In that pase, Bofors have violated
the agreement, committed = fraud
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1 would like to pat four gquestions.
I want tg know, when it has been
clearly established that payments
have been made through an agent,
(1) Has the agent reported the
amount to the ircome-tax authori-
ties? No. It hag not been done. It.
will not be done. (2) As it was re-'
ceived in Switzerlund, was it repat-
riated to India? '‘he question does
not arize because they are conceal-
ing it. (3) 1If not, nag the agent
the permission of ‘he Reserve Bank
to set up a company there, if it is
his company at all* (4) Had he its
permission to ret:in the amount
there? Thus, one or many have
committed violation of our Income-
tax Law and foreiin exchange law.
It is a crime Boiorg committed a
crime and these people have also
committed & crime Is the Govern-
ment- prepared t. launch criminal
prosecution? Have you requested
the Government o' Switzerland to
order a full audit? No. Now vyou
want to cover uyr. This is your
strategy. Thig is - the  strategy
through the Commiltee. The money
i; in Swiss Bank snd the swindlers,
the - economic offen:ers, ‘the enemies
of the people of India who have
looted thig money, +hould not escape
with the money. When our hon.
Prime Minister replied to the debates
n the Finance Bill, I sought a clari-
fcation from the Prime Minister
whethey this Government will take
steps to freeze the ccounts in Swiss
3anks as Madam :s.quine of Philip-
’ines has done. - For that question,
the Prime Minister replied, “We
vill study what Msdam Agquino has:
done and we  will take our own
wction.” Now, the (tovernment could
iny, “Yes, we are going to enter
into a treaty with Switzerland.” But
3ir, the United States alsg entered
nto a treaty with Switzerland in -
973. It took four long years. Then,

ifter four years, Switzerlang itself -

1ag passed a domestic legislation in
981 which came intg force from
983, It is very clesr. We need not
to for a treaty. It is delay tactics.

[ 11 AUG,
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to escape with the money as you
have allowed Win Chadha to escape
from thig countiry. Here, the former
Public Prosecutor - of Switzerland,
Mr. Paolo Bernasconi, says—I quote
his statement—“The only pre-condi-
tion ig that there be, in the country
that demands assistance, criminal
proceeding already  under way
against the person suspected of hav-
ing received the money. Even if
the person is unknown and criminal
are started against the
‘unknown’ person in the country that
makes the demand, this assistance is
available. It can ask if the money
was transferred to an account in his
name in a Swiss bank.” The crimes
have been committeq on the soil of
Switzerlang and the bank is in Swit-
zerland and alsp Article 11 of the
domestic legislation of Switzerland
sayg clearly, “any persons ‘suspected’
of complicity in a crime or ‘under
investigation’ for it in his -home
country can be proceeded against in
Switzerland.” So, tax fraud is 2
crime but this type of fraud, corrup-.
tion,-is a crime; embezzlement is a
crime. Is the Government honest
to book the criminals? Ig the Gov-
ernment prepared to straightway
launch criminal prosecution, to re-

‘gister a case? Is the Law Minister

prepared for that? That is why you
say we are going in for a treaty so
that by that time these economic
criminals who have looted people’s
money can escape drawing the money
from their accounts; you are paving
the way  for that. Ruling Party -
Speakers have stated, “The Opposi-
tion hag taken a stand; that is why
they are not going to participate in
the committee.” 71 say your Prime
Minister, this ruling party, the Con-
gress Party hag taken a stand from
the very beginning itself that the
charges are false, there wag no pay-
ment. You have come to the con-
clusion for your own benefit. That
is why you deliberately mislead the
country through Parliament. There
% g proverb in Tamil. (Time bell
rings) The proverb in Tamil means -
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that you cannot trace it, You form
a comuuttee and notang will come
out ot it. Therefure, we cannot be
a party to jo.n the cuiprits in the
committee., With these words [
conclude,

SHRI PAWAN KUMAR BANSAL
(Punjab): Mr. Vice-Chairman, tne
present opposition to the move ot
the Government to come before
Parliament for the getting up of a
Joint Parliamentary . Committee 1o
go ‘into the question of alleged kick-
Backs or payments being made on
any illegal account in the transaction
relating to the acquisition of 155 mm
Swedish Howitzer gung has startled
everybody. Right from 17th April
when the Swedish Radig first pgrried
a news item t{o this effect to the
last day of the preceding Session,
the Opposition had demandeg voci-
ferously the formation of such a
committee. Rushing to hasty con-
clusions they had imputed all sorts
of motives against the Government
for not forming a committee on this.
They hag wonderedq why the Gov-
ernmeni was not conceding their
demand when the Congress would
be in a preponderant majority and
could nave the chairmanship of the
_committee. The Government’s stani
in principle was that-in the absence
of any supportive material, it would
not be worthwhile or prudent: to
form such a committee on the basis
of a radip report alone. If, how-
ever, did not brush it aside. Com-
mitted .to a clean pvblic life, com-
mitted to the elimination of corrup-
tion in all the forms gnd spheres and
eager to get at the truth in this
particular matter, the Government

requested the Swedish Broadcasting

Comnany for more information. But
it dilly-dallied and provided no in-
formation whatever. The Govern-
ment also took up the matter with
the Swedish Government and sousht
help to fing whethey or pnt any mid-
dleman hadq hean invalvad ‘n tha

transaction. It wa. on gupr Govern-' i

"
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Government dep.oyeq their National

Audlt pureau 10 examine the ac-
counts or A.B. Boworg concerning
the Howitzer contract signeq witna
India. If Mr. Jaswant Singp finds
occasion to say that the reference
was not on the basis of the request
of the Government of Ind.a, I would
only urge him to read two lines rrom
the letter of the Swedisy Embassy
which says—

“The National Audit Bureau ex-
amination was caused by a request
from the Indian Government to
the Swedish Government that an
attempt be made to shed light on
whether or not middlemen had been
involved.”

,Sir, the Government persisted with
its inguiry despite the assertion of AB
Bofors that no payment of the kind
alleged by ‘the media had ever been
made and that it was only legal pay-
ment which was made for consultancy
ang administralive services, This
abundantly proveq the bonafides of
the Government and once it trans-
pired that though no middle mén as
such were involved during the nego-
tiations, payments were, however,
made in connection with the winding
up of the dealings with some earlier
agents the Government had decided
forthrightly and without any inhibi-
tion whatever to form. this Committee
and to come to Parliament for this
purpose,

Immediately on receipt of the
Report, the Government discussed - it
with the leaders of the Opposition and
also released it to the media. True to
its policy of open Government and
participatory democracy, the Govern.
ment had nothing to hide and wanted
to share the information available
with the countrymen. It is a different
matter that a section of the Press
carried out motivated stories that the
Government had feleased the Report

‘after making some deletions there-

from. It is such distortions, false-
hoods and persistent demonstration

Al tmmamannaihhiliter 4haoi he. wmada o
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mockery of our pirliamentary demo-
cracy andh our der 10cratic institutions.
Unfortunately, Sir, we tend to accept
as gospel truth al that appears in
black and white. Taking advantage
of such tendencies and having a
propensity for seisationalisation a
particular newspaj er, whose proprie-
tor continues to  nurse a personal
vendetta against tiie Goviernment for
not succumbing tv his machinations,
discards the sacredl robes of respon-
sible journalism :nd goes all out to
give the impression of 5 serious crisis
in country. In fact, effor's were even
made and are cortinued to be made
to create such a  situation serving
faithfully masters across the oceans
whose interest it is to destabilize the
country, o

Sir, a gtory ig flrateq that the Gov-
¢rnment had decl ned the offer of
Bofors that a tearn come to India to
disclose the full «letails of the deal.
This is done to susgest as if the Gov-
ernment is guilty and is hiding some-
thing while the fact is that the
Government has persistently asked
for all the details in writing and the
Government  askad for details in
writing because in case of an oral
talk insinuations ¢ wuld be made again
that the Gowvernnent js silencing
those officialg or 1 at the Government
is filtering their -rersion to suppress
the truth. T say this because our
experience tells us that nothing could
prevent the self-assuming  puritans,
the self-proclaimec¢ repositories of
virtue from disinisrming the gullible
people of India w10 obviously value
morality most prociously. Will it
not, therefore, be prudent to invite
such a team if recessary to depose
before the Joint 17arliamentary Com.
mittee itself? This is what we have
to ponder over. Instead of appreciat-
ing the move, the: Opposition continues
to distort facts and revel in mud-
slinging. The_inteation becomes clear
when they level charges and allega-
tions that by the formation of this
Committee the Geovernment wants to
avoid a  discussi>n in Parliament,

These thoushtless charges  in fact
" memmna tha Annnci ion whicrh ig reallv
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not bothered about finding out the
truth, but is more interesteq in keep-
ing the issue alive to drive maximum
political mileage out of it. This is
What the  Opposition bereft of any
ideologica]  approach, has reduasd
itself to—obgsessed with the burning
desire to embarrass the Government
on any conceivable account, unmind-
ful of the injurious and baneful effects
of their diatribe on the national
prestige,

5. P.M,

Sir, otherwise there is no reason to
keep away from the proposed Joint
Committee which the Government
wants to set up to uncover the truth
and to recommend action againgt the
guilty. The proposed Committee
would be the first investigative
committee of its kind in the annals
cf our parliamentary history ang by
boycotting its deliberations on unten-
able grounds, the opposition would
only demonstrate its calousness to-
wards the nation’s interests for serv-
ing their own petty ends. They
would be guilly of stalling and
strangling this new experiment of
on matters of
immense national importance,

Sir, the Government have already
conceded the Opposition’s demand of
enlarging the membership of the
Committee to 30. But their claim to
its chairmanship is unreasonable and
usurpatory, to say the least, because .
extending the concept further it could
seek to justify even a preposterous
demand of having the Prime Minister
from amonest the Opvosition. It is

. mystifying that a Committee reflecting

the respective strength of the ruling
pary and the Opposition according to
the verdict of the people is not
acceptable to  the  opposition and
instead, thev want the Committee to
be dominated by them If thev have
no faith in the people’s verdict, how
do.they have the audaci‘y to claim
for themselves the role of Vikrama-
ditya and the virtue to hold blindfold
the scales of justice? In. their zeal,
thev forget that the Parliamentary
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Committees base their Working and..
decisions not on the numbers or
political affiliations of their members,
but © on well-established principles
and algepted norms, What contra-
dictow, stands the Opposition takes is
clear from their demand that the
Speaker and the . Chairman should
nominate the members of the Com-
mittee, but they should be deprived
of therr usual rights like the one
referreg to in Clause 7 of the Motion,

Sir . the demand to enlarge the
scope of enquiry by the Joint Com-
mittee to cover all the defence deals
of. the past seven years including the
German submarine coniract is equally
intriguing. It only betrays the oppo-
sition’s penchant for a roving and
fishing -expedition for political pur-
poses caring the least about the out-
come or the futility of the exercise.
It they mean business, they should
demonstrate that their actions are not
repugnant to what they loudly profess
and should straightway join the Com.
mittee which will have the nectessary
powers to fing out and decide whether
the Bofors contract was lin accordance
with the well-established parameters,
principles and procedures laid down
for the acquisition of weapong and
weapon systems and also unravel the
truth about alleged illegal payments.

The demand to invest the Commit-
tee with the powers to summon
Ministers is nothing but motivated,
by extraneous considerations and runs
counter to the well-established con-
ventions that Ministers are [respon-
sible to the Parliament as a whole
and are not required to appear before
the Committees of the Parliament
which gre  otherwise = entitled to
summon any officer or inspect any
document to ensure that the work
goes on unhindered. -The duty of the
Government to render every possible
assistance including making available
the se'rvices of the Compiroller and
Auditor Genera] and the Attorney
General of India have been specifically
provided for in this Motion.

Sir the mitactinn hafara +tha aniinteyr
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today is as to what were the acts of
malfeasance, if any, committed in the .
155 mm, Swedish howitzer guns
contract and who were the persons
guilty of receiving unauthorised pay-
ments in the form of kickbacks, com-
imissiong or bribes, It is the con-
cern of each one of us to
know the truth., The  Government

- wantg to uncover the truth more than

anybody else because it was this
Government that ingsisted upon the
Swedish Government and the Bofors
that contrary to the general practice
the worlg over—Sir, I repeat con-
trary to the general practice the
world over — no middlemep should
be involved in this deal and in the
process prought down the price sub-
stantially, That proved itg bonafides
and its determination to buy the
best at the most reasonable prices,
and if some unauthorised payments
were still made the Government is
obviously keen to trace it to the end.

Sir, the report of the Swedish
National -Audit Bureau doeg raise
some doubts, and these doubts are
further compounded by the claims of
confidentiality with regard to the
Company’s businesg operations.

Any reasonable person who has
not pre-judged the issye and has
followed the developments gdispas-
sionately would appreciate that the
Govermment hag not sought to be
content or justify itsel; by merely
seeking thie formation of a Joint
Parliameniary Committee. It has once
again requested the AB Bofors and
the Swedish Government for full
particularg about all the reflevant

issues,

Sir, on the question of seeking in-
formation from Bofors, some of the
friends on the other side have quot-
ed Boforg saying that the mattey is
one of commercial confidentiality

. between them, that is the Bofors and

their clients, that is India. On this
wrong information or presumption,
they have put forward an argument

that if the Government is sincere in
oofting fa th. &bl it oa A N
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very ecasily by threatening to cancel
the contract, . Si», this approach
betrays a total lacit of understanding
of facls ang these thoughtless ~ res-
ponseg and conclusions have, in fact,
¢onfused the issue; and misled the
public. Even at the cost of repeti-
tion I would say that i is the Bofors
which hag so far refused to provide
further informatioy, to the Govern-
ment and we do hope that the Joint

Parliamentary Committee woulg be

able to cull it out. Sir, we all
appreciate the nation’s concern to
have full inform:tion about this
matter and also tie right of every
citizen to demand that every paisa
of public money iz spent judiciously
and those guilty of l’:orruption, mis-
appropriation  or »f recewmg un-
authorised payments in défence deals
are given the sev:rest punishment.
However, I see nt justification in
the demanq for th: cancellatiop of
the present contract because such a
course would ‘be counter-productive.
The guns in question are undoub-
edly the best in the world, anq not
javing them on schedule would
nevitably impede ‘he mo ermsatxon
wwocesg of our Forves and hamper
wur defence  prep.redness, particu-
arly when such nagotiations take
\n extraordinarily long time to
‘ructify and alreacy Pakistan is
eing armed with . ophigticated wea-
jong at an unprecedenteg speed. Any
lew contract would also cost much
nore because of th: continued price
scalation, besideg irviting a not very
avourable response _ from - other
nanufacturers.- :

Sir, yesterday an hon. Member on,

he other side went to the extent of
lleging that the decision not to
srminate the contrict was announc-
d to convey to the Bofors a message
f implicit  understanding that if
1ey do not declare the identity of

acipients, the Government on its -

art would not rescind the contract.
hig is nothing bu gheer irrespon-
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SHRI MADAN BHATIA.: Probably
there was a slip of tongue. It was
not a Congress Member,

SHE1 PAWAN KUMAR BANSAL:
I said an hon, Member on the other
side. Sir, such allegations are levelled
ad nauseam under the malefic belief
that {ruth is perhaps the product of
their virulent pronouncements, It is

~ this belief which makes them twist

and do violence to every single de-
velopment and they do not want to
join the Committee at the risk of
losing such an opportunity to keep
misleading the public. Before- Shri
Rajiv Gandhi, who hag raised the
national prestige and who has
launched a  determined crufade

" dgainst corruption, made a personal

statement in the other Houge there
was a chorug of malicious judgments
and venomous outbursts that gilence -
wag ominous and amounted to con-
f n., Once he makes a solema
declaration there, there is this
barrage of innuendoes -and hypocriti-
cal exclamations, This ig what the
Oppositiop is up to ip desperation.
Sir, the Government cannot act on
impulseg and hag to view every issue
seriously before taking any decision.
This ig the Government’s responsibi-
lity as distinguished from that of-the
Opposition. It ig in this. conspectus
that the Government hag come to
the Parliament - for the constitution
of a joint Parliamentary committee,
I+ has nothing to hide and ig com-
mitted to cleanse public life. The -
proposed Committee, I am sure, will

_be able to examine. the entire gamut

of the matter. The terms of Te-
ference 8nd jurisdiction are com-
prehensive, just and fair. Its work
woulg be oneroug but important. It
will endeavour to elicit the requisite
information, cull out the truth and
recommend acltion against the guilty.
The Opposition also has a duty to
perform. Y do not claim competence
to remind them of - that. But let
them arige and discharge it honestly
instead of bogging down the demo-
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lar institutions ang rendering irrele-

vant all that our founding fathers

fought and sacrificed for, Thank you.

SHRI GHULAM RASOOL MATTO
(Jammu and Kashmir): Mr.
Vice-Chairman, Sir, on behalf of
Jammy and Kashmir National Con-
ference I rise to support the Motion.
I 40 so not because I am an ally of
the Congress (I) at the moment, but
I have certain fundamental reasons
for supporting this Motion on  the
merits of the case,

Sir, it reminds me of the discus-
sion we have had on the Fairfax pro-
blem in this House. I had told the
Opposition at that time that they
were going after the shadow and not
the substance. I had tolg them at
that time that. instead of beating
about the bush and asking for Par-
liamentary probe, they should con-
fine their observationg and suggestions
to the Fairfax Tribunal that was be-
ing set up. They could have asked the
Government to modify certain terms

of reference and exactly that
was happening now. Now, cries
are being raised that the Thakkar

Commission trial is being done in
camera, " Nobody knowg what is
happening. These things should
have been taken up at that time, I
-feel, Sir, on the same analogy if the
Opposition does mot . cooperate in
joining this Commission, the same
thing they will say after some time,

Sir, I have only three or four ob-
servations to make. I say, Sir, that
on Tuesday, the 28th July, 1987, when
the Oppogition did not join * the
dinner hosted by the Hon. Deputy
Chairman, 1 went there to joip that
dinner., The Prime Minister also
came there. He askeq me - and I
am saying thig at the risk of being
_accused that I am divulging a private
conversation but to tell the truth
and to counter the untruth if T say
this, I woulg be excused — the Prime
Minister during our discussion asked
me casually as to what had hap-
pened in Rajya Sabha on that
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developments had

place, There was, what I «call, a

communication gap. Ouy learned

friend, Shri L. K. Advani, had pro-
posed certain  things {o the Vice-

certain taken

Chairmay, and this was not properly
communicated. I am narrating this in-

cident to tell the House about the
hones'y of the Prime {Minister abou
the issue. The Prime Minister at that
very time told the Minister in charge,
Mr, Bhagat ang Shri N. D. Tiwari that
they must start the dialogue the
next morning with Shri Advani and
other -members of the Opposition so
that the misunderstanding created on
that day is cleared. In the same dis-
cussion, which lasted about 40 minu-
tes, the Prime Minister mentioned
aobut this Joint Parliamentary Com-
mittee on the Bofors issue. 1 gay
it with all humility, with all sin-
cerity, that the Prime Minister went
out of the way and said that he
would definitely like to have a dis-
cussion with the Opposition and if
they want certain terms ofUuETAO
to be changed, that can be discussed
and they will be changed and he

saig that he would definitely like fo

have a discussion with them and he
asked the Ministers to have a dis-
cussion. Discussions were latey held

and the amendments that the
Government hag brought about are
the result of those discussions.

By relating thig incident, I am
trying to say that the Prime
Minister is being blamed now as
te why he said iy the other

House that he is not involved or his

/

family is not invloved. If he did not .

say it, then Memberg ang o‘her people
have been saying—and they have said
so openly—that he has something to
hide, and that is why he is not deny-
ing the chargeg against him personal-
ly. Bul when he has said, that he
or his family is not involved.., it is
being garcas'ically mentioned.

SHRI V.’ GOPALSAMY: Why did
.he not say about the in-laws?

SHRI GHULAMRASOOL MATTO:
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command that th. Prime Minister
honestly wants to kiow as to who actu-
ally is the culprit ip this case. I would
like = to tell tho e critics who say
that Prime Ministar hag not said it
about the inlaws or others, that he
has already said it that he or his
family is no! invclved. It obvi_ously
means that all sthers if they are
found to be involved by the Par-
liamentary Comnittee will be pu-
nished, for which he hag very cate-
gorically said that he would not leave
anybody whoever is found to be in-
volved in these kickbacks What else
can he do? T B

With regard to this Committee itself
as if we are startiig with the premise
that battlelines 1ave been
that the Oppositin Will take one
stand; the Govert ment will take an-
other stand. But the main objective
is to know the trith ang it is for the
Commit‘ee to forn its ideas anq know
the truth. In th's connection, men.
tion has peen maile aboug the P.A.C,
the P.UC. and other committees
which work smoothly, Not only that;
I would say bas:d on my personal
knowledge that in the Public Under-
- takings Committe: last year, one im-
portant Member -f this House whom
I will name, Pro!. Lakshmanna, was
able to dominate the entire proceed-
ings by hig interast anq insight in
the mattey and he carrieq all the
Members; including the  Chairmaa,

along with him to know the truth

_about certain und:y takings. It is only
a question of :nterest that Opposi-
tion will take. If they want to derive
a political advantage of it, then it is
a different story altogether. TIf they
want to know th: truth, they should
sit together, pool their thoughts, pool
their ideas. T say. even one Qpposi-
tion member will be able to carry the
Committee with him, take the maftter
to its logical conc usion, that is to know
the truth as to whom the payment has
been made. But this is possible only
when they co-operate, only when they
join this Committee.

Having said this, I have one or two
more observatiors, My first observa-

drawn;
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tlon is, while I support- the Motion,

as an ally of the Congress, 1 would
have likeqd that in this Committee,

1087]

instead of the Speaker being given the |

authority, the Committeg itself had
been given the authority to do what-
ever was required in his matter. I say
this because the Speaker should not
be embarrassed. But in any case, it
is there. But I would make a request
here when the curtain is being rung
down, when the

of Defence is here. I am a small try
in this august House. I would request
him ang beseech him that he should
convey to the Prime Minister, he
shouid request the Prime Minister
on my behalf, that when the curtain

‘is being rung downm, he should invite

the leaders of Opposition parties to-
morrow morning, have a dialogue
with them in regard to the poin's of
difference. Mr, Babul Reddy was here
yesterday, He  made some positive
suggestions in regard to this Comm't~
tee. The points of difference can he
narrowed” down only if the Prime
Minister calls a meeting of leaders of
Opposition tomorrow at 10 am. and
discuss the matter with them. T would
request the hon, Minister of Defence
to convey my personal regards to the
Prime Minister, who is not here, and
convey my reques* to him that he
should invite the Opposition for talks
So that the points of difference ecan
be narrowed down.

I have also one more request to the
hon. Minister. After the discussions
tomorrow, if the Opposition and the
ruling party do not come to an un-
derstanding, when the Motion is
carried—it is likely to be carried—he
should keep ten seats vacant up to
the last moment. The Opposition is
entitled to 5 little over 8 seats. He
should keep ten seafs vacant up to
the last moment. I¥, later on, at any
time, the Opposition wants to join the
Committee, they should be welcome.
You should announce that they are
welcome to join the deliberations of
the Committee and only then the deli-
berations of the Committee can be

guillotine is being
applied. T am happy that the Minister .
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meaningful, I would also request that
if he has tg take into ~ account the
allies like us, the AIADMK or other
parties, they should be from out of
the ruling party’s -quota and not from
the ten seats which should be earmarked
_ for the Opposition. Time is not lost.
The hon. Minister should convey my
request to the Primg Minister so that
this matter  is amicably settled and,
tomorrow, the (Motion i3 passed un-
animously. This will help us in khow-
ing the truth and bringing to book
the persons who have taken the kickback
and it wil] be known to the entire

world. With these observations, I

support the Motion.

ot dwf gofedw  (T9wE) -
HIFATY IqRGTEAY AEIRA, T
FIT TE A W ERO ¥ wa

¥ oW owmR FEAT WIEAT) WENEy

gaFlra  dimW e & gy §
@I R F=EE, @cq w1 AT &
2o SR C B A Ok G C I LA B 1
wAR Ag P AT gg AT AR &
aft wen wE gaAifas aga @
gfa® wI=Eq g e, a8 UF
ffw a@ 3\ 9w a9 "Eﬂfiﬁ'
g fr w155 uwo UWo @i
N god ¥ quwfug e fog
O SI¥ & §Eg W G &7 qul SiH
FIAW F gy ¥ F 7P oFAT FOT
a  gaNfaas #Fady #FRE O
faseg  frar & st Amr @

fedi w7 g2 37 & o9 §F 7

faaelt g @=1d & 9w #
TE sdww & Nfer % qraae,
I 16 mAEg w1 e Hear ¥
ag  garxe gmfw frar fw sw
@2 ¥ fady fasifey & awed
g § @ aww 17 wa T
garR #Er A amt gl av? oF
20 mia F AEW  FUAT A
g5y ¥ TodiFwr qE W !

T fgq Far By & aFi=w @Al

Y T@ ggq ¥ favare | @ ferar
wgl Poogwr AW gRla|m &
efeg TR Wz AgE &
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afugifeit &Y e gavad
WEET FW A A w7 AT
aE /@I & wfew e

faey ag mw=ie v faur
3% wdfew  dew ¥ =9
Lk eis:‘r qgi  ofadem
¥ Wi wft @y 7 faeg edfew
Wedt qur Fwd FaEr F oA
CICETIIIE I GO O 1
HTFIT F HIIT  gard 9T Tifew
AT § wAE Wiz gg@ W
Sig WE & 5AT gud FIW
AT ATHET F 4 S, 1987 FN g
mfez e arg w8 fagr o
qir fong tww fam yew g§ 9w
far amfom a<y faush darsi &Y
famrm ¥ =& faur aar e Sgd
arz Ri1 ST F1397 g8 Wi afafy
1 59 LG F gAg § e Wl
& THT qAT WS TET & JAAR
A fawdl &8 R ag AT awr
feurar sgeT € aitv 5ar og FTEEY |
ggat w1 fmwd & fau &Y 9% ar

- owadl w AET wry & fem Ay ad?

gg W1 zmay fer g 0 . qw
AT AE @ A fqma S
ag W4 f& oWy mux gy g
gr afafs £ atr a4 @97 0
zaxl waew =1 ag g fw  afafy
AL 7 FAA AV ®ie i afRfa
AR @GR | ag gurd Afg
qur ¥ aff ol ey,

g W s Wl wiedy ¥ e

mgEt ¥ gy 3 ofpodmw @R ¥
mre Fig fgafear ar seTaR
# ogag w1 @ afig &
faeaig  wTedta FIAA F e
A TS F ;:m;rwﬁ frey
F FEWI A@r Smm | g
gag § mwx st afufs @1 weA
gw g ar afesie Ay qra A

g wfowmfer @ ¥ ? oge AW

& g ged 1 oqw & fau
TR AF W B, W a7 fawer ?
AT, % @ oHr ata gf (%

CgER wiEr ¥ uF argraa% i

S S G - B o
geaid w1 qwy a & fam gad
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USRI AU A B S
W F mww @i afsr ¥ owm
gaEr Al fdw o wE O ow
a A, frgw sy, ag A A9
SECI U 1 U R
gabagt &8 f& o owie gwaor
F USATE  qw I5W gy ey
frrr s @ & wEy ak
AAF-TE AW aar qew
TqeT T qigw A
#r o fawr wMfow s gaw
I AN 9UF ¥ @@ &
W ogEAYT W oHed #X W 9
& ot Uwfig i &Y wafreie
fifgn & sar  Afga et &y
gAY q_1 g ¥ faAd R oA
§ W OFE AT § | Ay,
e fawa 73 ¥ a &1 e
wfagra sftazar ¢ W ggreaq
qOET & oA ¢ T O
wfaal  gArd  ggfmat ®r mfere
T AR & 1| AR frg ¥ we
qar fawrem wTT @ g
wrAr # fewfir #x & fao
ol IR F AN AEANIAEY &
M @ famr & @ @l & famg,
WIFW,” A99 gare %L wfa-
BT FT aF F vara ¥ aF §
qgaz, R WfEE  eaEt o
g 2W F aeF fgal wv afqem
FH F owF giafes - gam g,
frasr gw gdftwr  ssfa a8 =
gy & | AT faew ¥ ooy
q9T SSAT § aY-EAT g9 38§l
fier &7 & 1 AT, § e
®T ¥ 45 FgA AT § fFoara &
AT [T LT F' TGO G
@ g s AgwlEal & g
F qE @ T @iy ww
T A1 el & wfAqd gravasmar
2 | AfFT 3o el ag SEd §
F g AT F OIEIEAT A #T
A AqgeE gard &
ta- 7 g aF ax
97 F A1 @ oafom § orfre
ACTROI R | AN T o} GO B )

TIA-FASTIT
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& A fag gad gem  afew
TR AqE A fargwdmar St
TN T R E 1 g i Fo
WO uYE awi ¥ oaw oy
& qdf & far dfew g ey
§1 ag @ mr & gwer qanr
R A G- T
M am T o"w@ ogx FT e
WO T § ORI QAW g
wyer wee fEar § o qear Tigar
i @ ot e fy
ARG G NI

IR ST § 7w a aw

REE I C U C T o
T A & i oew uw o
AT 7 A gm ddw ¥ gy
g gl =g By fag T®
B O e Ay g e
T ofas o=% E‘fﬁf T AT
gual far  wwy & Sty qgfer

SR F g A A g e

A A S s §, R &y
AEIR §, WA qid Sy amy
AoAN R OSER oag w2
Af fma ¥ & TR ww mavag
nal § A Ry fw oSt A
gd 7€ ¥ AN gt g, wdve
g1 8w d B owst e
T ooE U oA E 5 owmelk g
T OB A ET gaR e ¥
;MoFEdl F 1 AR UH oy
AERAT FT TFEAAT FT OF oy
WE A E P BN D A am
dft  wfadl & gw & day 3
fagda g vy &1\ =™ o
a1 Afed w3 = wowy @

T & oz dusi sy
HYTHWT | AgaR, Ig a8 &
gt ate & fa oW i o
Fgt ot § (Gad  mm g9
1 FAEa 1 gwar 2 ITH
TAEA T R AT Soar A E F
¥ dam, Wil w S Wafam 8
& JEN T F ¥ owww R E
WA @ fF dvaRw & gy §
wa_wAfeh &= wR amar ag
TR sl &1 wdEw & @
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o oy 3 aYe 07 1 gl ey 2,
sfFT § gAR JeAAAr ¥ aEd AT
gfmat & ar f5 @ fad ga wqAT
Frarl AT e &7 afer @ Wy
WTogwy dfs mgr ox § A
aEd fgar s &1 § w9
gaT R CH M q@r AT AT A
TIE R | FT I IT g
afad &t gw frar wgy § sAsr
FERl g@  &w A wEy g
qregas & ggr § {Rar ¥ g gaEd
F Ay weT T E 5 AR g
F @y gy fagd g qiv #
a7 g7 arg s § uww fgg oA
ar g fr A o g W FE
AT F T FW IFT TR AAGAT
®{t | ¥ 17 wewT ¥ g F
AT TIAHAT G F & § awe
¥ i & ogeme dafad A owdr
g1 ST T At g o@d w
FEuar fF wr ag wEdr g av
qer & IR GGT FHAN AW a¥
M & FATIA FI | ATITHT
39 9 FEH T AN 4T {5 W@, !

SHRI V. COPALSAMY. Are these
speeches prepared by AICC? Every-
body is reading a prepared speech, a
. written speech, including Mr. Darbara
" Singh, He wag also reading g written
speech. That is why I ask whether
these speeches were prepared by the
AICC, oot

Wt Wl gwiwEAw ;¥ @
oafer w1 AT QAVAT TAATFT, |
{eqgaa)

I ar wafer 1 owgAr e

S gHATe {0 rfoTo W oWUAr &I
FANL TT A F! AT TG F |

¥ Fr oag T A gEaEy g

it EeTd ¥ Az gEw & 9Ea

g AT 5g 7w § fhoag

F=ATE 7E 1 HITHRT T T AT

g qIE Fr T HIOET WT-dE S

asTE F1 3 FTAm ¥ oM AN

f58 aw Yaufxadl & qar aar @

P TN
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A gAw F R E ...
(SwEgw) ... 7% q§ @A
g3 9F W sFEE awdr ¥ wiw
gt st sw awEr ¥ oafd
Tifad #3 1 WX 7g FeF Trfam grar
R oamg mdl A owE A
FAT ¥Te@ T HIE TIOA TIETA
F of@iv & & TOAEE AN
Tft o g mfT §F A gw Uy
Fgar wgy ghradrard fog Wr
W IAF W TG T (emagw)
3 -5 ¥ geWE gATT TIOH TIAT
Fufr g1 oA qnEEr §r owg W@
¥ gua-guy qT WA ArOeT 959
g wifear A FE WY
iy Tt & favTs vTeey T FC
IAAT FOIN AT QT FT 4T TO qET
#1¢ afuls ang s @ ag afafy |
T 7 FIT WA WL TELHE
ary &¥qT g v ag afwfa www gt
w$ ggFr afgenv 1 SR
1990 % g7 AT AT ®=1AT § AR
g7 Tl wT A AT FTAIM BT FGAT
g fm 2T FTEIT [ A TEIAT FT
fear & Sfgw mz ET gWe
it a1 AAET SFF FAT S TF OF
gRT WAT § &9 @9 8W FAqIA
I8 T &7 FHAAGEEF AT T
feqr g1 g0 39 I AT
Fgr Fqraqr ¥ | F1AAT FAT a7 9
# g9 dfFT TR A FE foa
¥ Bz T f--
F1% Four T o, B ALY THRBTHGY:L
FRI- (I G Ty or: framfis o)

qAET wAr W WA g AR
FTT Y FrAT E 0 FTT OHT I
qqr WA qTT B WA FNT Ay
A AT T F g ¥raw
fasadt & —@ —rqw veor & frahm
N AR FAA AW Y ) AT =g
1990 H & W@ & WA g w7
3T AW AT FT VAT HAT FE (L
JaaT 977 78 § 5 oww wo @
gt 43 € o gw o'W agi 43 &
T F AW F ggVEET AT UFF
T § S g9t § TaEwer e
81 A WYY g & A gAYy aArar
&1 TART AW AL ATAT X T
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AT 3 | WFET FIEL A T

AT § AL HT qAX AAT LA

SEE 16 gar q qT AW FA AR
:rg“r wdr &1 8 ag @gAr Jgan

g fF st fedt oo qew ¥ oA

AT W | T T gAT T TG
g % Forgraw g gEaAr. ST
FAAET AR 7 & W FE A
wifAe g SEw fgars ged F1d-
gt & S fodr # AT e

AET QAT T A FE AT A

g 7979 Faq wmaamﬂm‘a
T AT W A0 IFT wE gl
m&wwwaa%wrﬁwsa’r

T g W @w g T
m F @t ¥ o3 of F@r 9w ad

¥ fag g T FT F A AN 0.

g qg § 18 FT F g AW
¥ g S997 & gy o7 T A
W AR X Y @ & Fifs IR
it & ;g ww & 5 wend
oI I % W W A 1990
# wg § owar. ¥ A ¥F ST
@ /W A Aaar gw 9T wAEl A
ot | gEfag 73 amER § fF
AE JAT HT H

§ guaw g 5 3@ i w0 o
faer afgear &t sfdsdsar w@
2| X wfow fo Ad & =T
9 FZT & WwE § ;q v A
ff Tofta at zw ¥ wifwe F,
Tta il ¥ oz ¥ §W0 @rn g,
TG At F T @ A 7 qar
gar g AfFwT e weia Wil ¥ 3w

T H gAEN W OF AHAT FL

fexr s gz w3 fr & 9wd wiw
afi § stz 7 I ofE s oad
gaed wifnq & oY fady o & @mr
g ag § 5w & wfaa T g,
wefiT qrg § P USle it # oag
QAL AT AT 4 T T AF TF
qT AT HEAT § —

N FA W FC %ja’raa'fag"faﬁ?rr,

gmm.asﬂwﬁ% STy § SRA |
T FAFT FF = sﬁ oTg W
awIT | 9@ ‘ra“r £

- e A e
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g FIT A0 aFql F g9 FH

F ag 45 § waler 9gT 3348 ¢ )

FZTE A FIX-TIT AL % Fa Argr
garwiy #qy & fF 3w w¢ festeiew
FIW AR A T W FT R
& a8 %77 9 &aT § 9T 29 AV Aw
Famt & w90 53 aw @ ¥
g f5 % # fow aw & w9 g
Agy § dw wr faw TR ¥ g
g F3T Afgy & 1 m@ AW @
o Tifgn ow wzfeer W g w
T IAW AT AT FR F g
Mfwg | A3 T wEeEEE F aTy-
aifgs &0 qw g, T A N
qF g, Ak aw F fFAr WA qmw
g, | ATHA Ay A ITEe ar ¥,
%ﬂﬁﬁ?@%ﬁmﬂ?ﬁ%ﬁa
aw & fadu arm‘r F T J5FT Y
faary &t ata « & ) F7 & wOH
dw Wi, sieRn oA s we

A dEFT TH owUEd F AT AT

A F@ § g gEg X 2w e
faa afaat fear, fo® amr & 3y
& fuo sfaew fEor, fSost @ 3
3@ % fag Wt @ ? s @y
Fgd F\ AU @AT AT A 400
FUg @I 9 TF7 & A TG 60
FA§ Fr @@ O W T Ad
g faadt 3 fr 9 & fual T 5
WS ft wHE A AAFw g fp
wEY Sy™ wr St T fomw qw
Fg &, AR A [YF gy SR

FmT wiE 3@ weig I efafa 5

TET ¥ wOAT HgAW AWT HI @

o ¥ A i ffed ) g R

g oir s AR T AR §

5 o ghataal o favr &  fe

Fq%w 9% W 43 ¥ o€ FWE B
AN AT Ay 9 T @ I 9%
Few femt war | SfRW ARy F @
faar  fow afufe wv we7 gor
i wegE Ay A | F9 ¥ AR
Taar at gdfae f& s gl o
¥ g, fawrgd 1 sfew WS
T FT H ¥ ww & g, g frew
F awe 3y ¥ fau, S & =WA
fomr, o= afafe gard, A s
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wfwfd § Gqad @3 wif | aerr“&rq
AT, § TEAT E AW W A
fgqer F Jar @t ¥ FU gfEw
Cmr g v ozw o @ F w
UsAfaF gy WA qAGH, ST
FE T A 2@, ASH(GH &
F 7 3@ afer g F wEA
fea & st mgA HF T |
7@ o op g A€ A b (T4
gfafs  madt & stk miwly war
fassd M a1 7@ SEA FE wET
as ¥ & oA Aq O aﬁ—é aafFa,
7 ¥ GIFE F FE oAfd, T &
Uty "y wiYEY Say Sy fuaw
fIT FfaT a8 § FUSA  JedwEr
7 g fr dvil & AMA Ty ¥ faq
fagrg & @ s fag & =
Faar g fe owm ™Y ggm &4 |
arr ¥ fwe ww & FET AT WA
yg a1 T F AW HCh—
Wt TF W AR AT et @ e ——
“JeT W g 9 quﬁfaarmr
st e & sy g fawar

qEIFY, qU 9B TFTEH T %I“Q’l’
faRay et aig & 1 W & vﬁza',
7 A afewn, g2 F TIF AT g
=y afr ® ARTAC W@y 5T § war
war g fr fasa & fag S Far
W A 1 o AT 5 T
ITF qqA FIFIE FI¥ & LW
F_ S FeeT § IEH_ WIAT GEAW
- ®Y qFFIT, WY qH aﬁm%% ey
qg7 @aq feargas fag F-qraa qga
qATG § | HFEIR

SHRI KRISHNA KUMAR BIRLA
(Rajasthan): Sir, I rise to support, the
Motion moved on Bofors.

Serious allegations have been  made
regarding the kickbacks. Such allegations
have been made by the Swedish National
Radio Company. In spite of the  best

efforts made by the Government of India

and the persistent endeavours by the
Government no specific names have been
-given, The Government had then moved
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the Swedish Government and  through
them they also made efforts so that speci-
fic names could be supplied. Could more
have been done in the matter? . :

Many other questions have been posed.

'The Prime Minister had earlier insisted

that in the deal, there should be ne
middieman. And after some efforts he
got an assurance concerning this  from

" no less a person than Mr. Olof Palme,

the then Prime. Minister of Sweden; this
asSurance was given in January 1986.

Then, Sir, this was also confirmed by

_Bofors on 10th March, 1986 that there
.was going to be no middleman,  After

some time the report of ‘the  Swedish -
Audit Bureau was publicised. This came
as a great surprise to- everyone, including
the Government.. The Government then
‘moved the Government of Sweden and
Mr Carl Johan Aberg who is  the
Permanent Under Secretary of  State,
Foreign Trade, hag said that the then
Prime Minister, Mr Palme had confirmed
that there was gaing to be no  middle-
men, Can the Prime Minister be. blamed
in case he trusted and in case he puts
his confidence in the words of the then
Swedish . Prime Minister?

There is no doubt that the Govern-
ment is sincere to find out the truth, to

" find the nameg of the people who have

taken the commission, With that inten-
tion a Joint Parliamentary Committee has
been appointed. Could thers be  more
evidence to show  the sincerity of the
Government? Will the ane Minister
appoint a committee, If it is found that
his party hag received the money, will 1t
not expose his own party?

~ Sir, .the prime suspect according” to
the newspapers is Mr. Win Chadha. Steps
should be taken as early as possible with

.regard _to his deportation, I would cer-

tainly agree with many of the _ earlier
speakers that the . efforts made by the
Government of India in this direction
need to be further strengthened. A case
should be filed against him in respect of
evasion of income tax and vxolatlon of
FERA e

Sir, in my opinion, it is unfortunate

‘that the Opposition has not agreed to

join the Joint Parliamentary Committes
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because this is a4 work which all of us
should see not fron the partisan angle
but from a commorn angle In case the
Opposition” decides nit to join the Com-
mittee, much of importance of the Conr
mittee will be lost. -n this  connection
1 would like to mention that most of the
demands made by ‘he Opposition have
been met by the Government, Thug size
of the Committee has been increased. It
has been decided that the Comptroller and
Auditor General of India and Attorney
General will also a-sist the Conimittee
and other agencieg .re also going 1O

assist the Committee. The Committee can -

also summon witness:s and receive evid-
ence from foreign ard onational agencies.

Sir, it - has also been accepted by the
Government that the Committee could
ronstitute a gmaller -ub-committee which
could visit foreign c(ountries. with ~ the
permission of the Spcaker, As hon. Mem-
bers might have reac in' the newspapers
the Prine Minister las also said ‘that in
case the Opposition wanted to send any
team to foreign countries they are wel-
come to do.so, My appeal to hon, friends
in the Opposition will be to work in  a
spirit ‘'of cooperation, in a spirit of give
and take. There ghou d not be any place

for unnecessary doutts and  suspicions.

There should be no e fort towards malign-
ing any particular paty because this has
seriou; implications, "'he Bofors deal has
bgen . given worldwids publicity,  Wild

allegationy by Swedist radio and by some’

leaders in India have created an impres-
sion that the ruling party has becomse
cofrupti ‘Efforts have’ ween made even
to find fault with th: Prime  Minister,
Sir, there. are some foerign powers be-
hind this who are irterested in desabili-
sing thig country. H:nce in case the
Committee could estanlish that no money
wag taken by the ruling party and in
such matters whether it is ruling party
or Opposition party | do not make any
distinction in them - that no money was

received by the ruling ‘party - money
might have been  r1sceived by  the
individuals — that w1l immediately raise

the prestige of the country in  foreign
countries. Sir, our efiorts should be' to
to go the bottom of the matter, to find
>t the truth and tc -punish the guilty.
[ would certainlv snneal that the
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Opposition Parties join the Committee

and if, during the course of the investi-

gation, any problems are faced by them,

J have no. doubt that solution will be

found. : .

Sir, the Prime Minister has emphasised
that there should be no middlemen. In
my opinion, the §tress,should have been
not so much on thig but from a practical
point of view on another matter., Every
big company does need middlemen tO
look after its interest whether you call
them middlemen or whether you call
them agents. T would like to tell the Ho-
use. that there are a large number of ex-
porters of capital goods from India also
and they have also got their agents or
middlemen, by whatever name we may
call them, in those countries. In fact, our
emphasis should have been; .are: the
prices that are being offered to us comp-
etitive?. Are the prices. competitive . in
consonance with the quality of goods that
are being offered? Sir, according to the
statement made by Shri Shivraj Patil that
prices are all right. Ag far as the quality -
of Bofors is concerned, it is better than
the guns made in France, These  gun$
are more automatic. Tliey have more
burst capacity. And Sir, apart from
competitiveness, another emphasis should
have been that for work done in  this
country, there should be no commission
paid outside . the country. After all, the
work was done in this country. So, where
iy the question of paying any commis-
sion in Swiss Bank? There should have
been nothing . hanky panky. That ghould
have been the main emphasis, Some
people say cancel the order of Bofors.
This will be an absolutely foolish step to
do so.. Why? Because Pakistan has al-
ready ordered for such guns, They have
also received the delivery of such guns.
Now, in case, we cancel the order, there
will be a set-back of twa years. In such
matters, where the defence of the coun-
try is involved, where the security of the
country is concerned, we should leave
the matter to army and we should be
guided by their views.

Lastly, Sir, I .would only like to men-
tion that we are facing a peculiar situa-
tion, There are four parties  involved,
Swedish Radio, Swedish Government, Sw«

adich AvAit Direeanae -d Polon AT « &
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.uese parties are not willing to supply
names of middlemen. They are taking
shelter behind the Swedish law. Bofors,
- ‘apart from the Swedish law, I believe,
also feel that ethics are concerned, My
i~nression is that in case, Bofors were
to disclose the nameg here, they will lose
the credibility throughout .the world be-
' cause they must be doing simiar things
in other parts of the world. The better
way for Bofors would have been that
- they should have boldly said to  the
Primé Minister, to the Government that
compare our priceg and forget ag far as

the commission is concerned ag that is

our look-out. But they have very much
behaved like what was %tated in Maha-
bhatata, That Ashwatthama hag been
killeq - either the elephant or the man,
I would say that let the Parliamentary
Committee go into it in depth, Let them
. 80 to the- bottom' of the matter. The
terms of -reference are very wide and I
have no doubt that with the cooperation
. of the Opposition, much could be ach-
ieved. 1 would certai nly like to support
. Mr. Matto when he said- that the Prime
Minister should try to meet the leaders
of Opposition and try to see whether this
matter could be resolved, Thank you, Sir.

(Interruptions)

SHRT 'V, GOPALSAMY: Because he

rererred to Mahabharata, Mr. Drona-
charya wag killed,
SHRI KRISHNA KUMAR BIRLA:

Bofors should have been more specific,
that i my point.

PROF. NIRMAL CHATTERJEE: Mr.
Birla,” the hon. Minister for Defence is
convinced that there is no case for any
probe because this is a normal affair,

SHRI KRISHNA KUMAR BIRLA. If
this be go, [ would say that such normal
affairs take ‘place in West Bengal too,
from where the Hon’ble Member comes,

-~ SHRI BHASKAR ANNAJI MASOD-
KAR (Maharashtra): Sir T rise to
support the motion.. . . (Interriptions)

Tnitially T had  rmv  vacsecrnd’ e X Ny Y
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tormation of such a Cpmmmee (Inter-
rupiions),

Hft mauia wf@w ;. STguTsad
wgRw, g feecqs wiw @@ OO 41
wor a® =orar ! gy feafa &7

JUAATEAR (aﬂ za gRRAT).
whaa o, wiw & avq e
g 1

et wene wfe® o IwadisTg
wigE, AQ W|aed % N & A
ag stigar =mgar g fo omst w'@E
g A T g AT 1 W
FT g4 AT AT F FHIE G e ds
33 1

wmmm (it 3o ﬁﬂ‘ﬂ'ﬂ“ﬂ)
qA Al § & qd e § ]

ft g wfaras

geq gA AT« da wed |

@ fRlHET 4T SEF A g

graweae (S §=o gARAT)
SICEE TREIT C R (I ST
frfie 433 1

SHRI NIRMAL CHATERIEE: T_hat
includes me? If I remember, Mr. Vice-

Chairman, you promised me yesterday

that I will get a chance to speak. _

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA): Please sit down.
I have allowed one, (Interruptions)

WYy 5

e A
CEY G4 Fdi T g v feesma s

SHRI DIPEN GHOSH: If there is8'.

time, he would be given, After all the
speakets finigh,. if there ig time, then he
would be given. It wag so said. You
tell ug what is the time fixed for it.

ot wa R ®fAF . STEWERE
wglea, a7 ug anm JqT & e
1 xrrur F73T |

STAWTEAE (Wt B0 gAwaedr)
qIT H7 F77 F §9 § 7g wvyen
g1 wf‘;ﬁfta?arag‘fmgm

-

.
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Why don't you list o to me? Please
it down,

ot aemms wfed . qE T AT
qatgt @ & fu oo feafy & 7

THE VICECHAIFMAN (Shri H.
JANUMANTHAPPA : 1 told you to sit
fown, 1 am putting it to Mr. Malik, It is
setween the Member :nd the Chair,

SHRI SATYA PAl MALIK : I seek
your direction.

THE VICE-CHAIFMAN (SHRI H.
HANUMANTHAPP2). Why dont you
listen to me and sit «own? I told you to
please sit down for fi e minutes, You will
know,

SHRI BHASKAR ANNAJI MASOD-
KAR: Sir, I stand 'p te support the
Motion, Initially I h d some reservations
about the formation of such a fact-fin-
ding committee, I hud thought that the
task of such a nature is not a political
or legislative task. Ii was administrative
task of the executive agency and execu-
tive Government, But after listening to
the speeches (Interruptions) very forceful,
fanciful and even farcial to some extent.

I have revised my ooinion and I do feel

that the Government deserveg to be con-
gratulated for comin to this House with
this Motion to forn a.Joint Committes
of Parliament. My r:asong I will give.
1 will be brief, Sii. because you are
short of time and . will merely state
reasons as to why ) fee] that there is a
just vindication in thig resolution  of
the Government’s ¢ and. Firstly, Sir, I
‘feel that the Gover iment, by proposing
this Motion, is involving the entire House
and through this Hcuse, the entire coun-
try into the process of settling contro-
versy which has beeq unnecessarily raised
and hag been occuiying the minds of
the people for the last four months or
over. A lot of dust has been raised. It was
the duty of the Goevriment, therefore,
to take the House into c¢onfidence, to
take the country ip confidence and to
see that the cloud: of dust are  done
away with. Tais 8 the first
principle and the fitst point. That is
why 1 said that Governiment descrves to
be congratuiated, that although I had tay

G ks~ fARS . ta whathot the (Jav-

-had come out to
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. ‘ernment gan constitute such a Commmittee

of should, as a good politics, constitute
such & Committee, I support the Motion
that the Government has brought before
the House. T am not going to say whe-

ther the Opposition should or
6.00 P.M. should not participate in  this

process, It lies in  their best
judgement to take such a decision  as
they like. That ig the only way demo-
oratic -functioning ean go on. With of

. without them tht task can be done, First-

ly, therefore, I feel this resolution fur-
thers same principle and that is of &
good Government. thig resolution furthers
the principle also of an open Government.
Taere is nothing to hide.
Everything is  open, not only in
the executive closets of the Ministers but
within your sight and through this mod-
ality is being placed before you. You are
welcome . to join and investigate, [ do
not think any Government had dared to
such an extent. I had no occasion to ex~
amine all the precedents. But the Indian
precedents indicate that no -Government
investi-
gate its. policy by appointing such a
committee. You will agree with me when
you look to the terms of reference to
this committee that more or less this i8
a sort of selfscrutiny of the action and
policy of the Government. It is pursu-
ant to high and noble principle that is
being pursued before thig House, that &
Government, however strong in majority,
can subject itself by its own motion to
self-investigation, Therefore, T support the
resolution on this first principle as I
take it that thig is the first and the basic

- principle of a democracy, that not only

should we be tolerant to the Opposition
views but we should take Parliament into
confidence and through Parliament the
whole country, the whole pation when
public - issues requife it.

Secondly, T feel this particular motion
and the principle underlying it support
the Goveérnment gtand and it is in fur-
therance of some basic policy decision by
which this Government is standing and
ruling this country. And that i3 thig that
there shall be purity in adminstration and
purity in politics. We want a clean Gov-
erhment, We waunt a pure Govirninent, &
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Government above Houbt, and that can
only be achieved if the  Government
subjects itself to such a scrutiny on its
own. This ig the second aspect of the
present motion.

Thirdly, on which there cannot be any
debate democracy behoves a sort = of
accountability, Democracy involves pub-
lic accountability. And how else can acc-
ountability in such a situation full  of
accusationg wanton and wild, be dischar-
ged? I ask honourable Members on both
sides who have given learnéd speeches,
who have given fiery speechs, forceful
speeches in this House and 1 was listen-
ing to them attentively: How can accoun-
tability be discharged by the Government?
Do you mean to say that if Government
were to have investigation by any other
agency, that will satisfy the  doubting
members of this House? On the other

hand, the Government herein is ready .

to put all the fact before the - elected
members of this House, before a commit-
tee of this House, and in that process
putting itself in the  bands of thel
committee, What more a popular -Gov-
ernment is expected to do? What more
is expected of a good Government?
Accountability no doubt is basic princi-
ple of any democratic functioning. We
must, I-think, congratulate the leader of
the Government for daring such an ex~
periment for accountability to the people.
It ig really ironical that Member after
Member from opposition is trying to be
sceptical about the intentiong ‘of  the
Government: it is really painful to listen
in the House to the charge that the Gov-
ernment’s intentiong are oblique or ths’
the Government’s attempt is a cover-up,
while the position ig just the reverse. On
the other hand, the Government is plac-
ing the scrutiny in ‘the hands of thirty
Members. Although the Government is
supported by the strongest possible maj-
ority, - thirty Members can .decide the
fate -of this Government’ policy. What
more does the Opposition want? What

more does the country want? What more -

do’ the people of this country expect? I
had myself thought, when this debate was
going onm, that there should be a smaller
Committee, say a Committes of five

[ RAJYA SABHA ]
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people, akin to a judicid] investigation.
But here is a Government which s
broad minded, which is open which wants
to do justice, which wants to be fair, not
only wants to be fair, but also wantg to
establish that its actions were fair, in all
its perspective and which has come
out, after the persuation from the Oppo-
sition, to accept the figure of  thirty
Members. It is such a large Committee
and everyone is having ome vote and -by
that vote the fate of Government policy,
will hang, the democratic credibility of
this Government will hang, Such a daring
experiment has been put forth through
the mechanism of this Motion and yet
‘ opposing  this
Motion. I can only say....(Time bell
rings) as some of the Members have
said, that those whe oppose are afraid
of the result. Truth strikes them hard.
Fortunately, Sir, the Motion has a focal
point and that is the Audit Bureau Re- -
port. It hag been now and then quoted
here and T do not want to repeat all that.
Sir, that Report, if the learned Members
or both sides of the House were to con-
sider carefully, leaves mahy matters for
investigation and that investigation possi-
bly, as some of the Members had squ
gested, could have been carried out by
different agencies. But on the first princi-
ple, T feel that the Government did well

_in bringing the issue before this House

taking it into confidence and through
this House the whole country into confid-
ence. Sir, T wont take more thap two
minutes and I am looking at you for
getting. only two minutes more.

Now, Sir, Bofors hag taken the stand
before the Audit Bureau that it
would not divulge certain things on
the ground of confidentiality and that
Bureau, after investigating, tryi'ng to
meet the bank officials and other sour-
ces, had concluded that some of the
standy taken by Boflrs  were : not
truthful and that hag been read out
by one of the Members. Only the
latter portion I want to read out, The
second conclusion in the Report is that
considerable dmounts have been pald
subsequently to' AB Bofors’ previous
agents in India. The whole thing is
nebulous. Whe is this previous agent;
what wera the Bovmanta Ahed —oasm
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nade, to whom they were made and’

or what—all these questions have
been left open by this Report and
ITe in an enigmatic state. So, there
s no doubt that there is. a need for
nvestigation and there is no dispute
on this aspect. But what is the mode’
>f that investigation? The Govern-
ment hag shown ccurage to come to
this House ang invelve this House in
this investigative process itself You
are aware that miny such matters
could have been coered up by - exe-
e investigations, But, as T  have
"y, in its “jreless pursuit for

n its persistent pursuit of

Hities, this Government is

syheperin ept which, I hope,

stly ¢« xperiment to this

only wvant to remind

.p3ir, that it is our duty now

famentariars to

«weein and to m.ke good what we

call the principle of purity in  politics.

Before I close, T  propose to  quote

from Rousseau an, that speaks for
itself. It says.

“The passage from the state of
nature to civi] itate, produces a

very remarkable change in man, by -

substituting justice for instinct in
his conduct, and giving his action
the morality they haq formerly
lacked. Then o1ly when voice of
_duty takes the place of physical
impulse ang riglt of appetite, does

man, so far had  considered only -

himself, find th«t he is forced to
act on different principleg ang to
consult his reasin before listening
to his inclinatior.”

I hope that all of us, hoth on this
side as well as in the opposition side,
will listen to the promptings of our
reason and endcrse the decision to
have such a Committee for investi-
gating the truth.

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA). There are
three more speakers. If the House

agrees, we can conclude the discussion -

and the Minister -an reply tomorrow.

[11 AUG. 19871
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SHRI NIRMAL CHATTERJEE: If

we adjourn till tomorrow, the addi-

tional benefit would be that some of
us would be given an opportunity to

_speak. A promise has been given that

if we can make time, Mr. Satya Pal
Malik will glso be permitted to speak.
Taking all this into account, we
humbly request that the House be
adjourned till 11 o’clock tomorrow,

SHRI DIPEN GHOSH: In any case,
the discussion is not going to be con-
cluded today. '

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA): The Business Ad-
visory Comtmittee has _ allotted oaly
two fays, Only three Memberd @ ame
left, '

SHRI NIRMAL CHATTERJEE: You
referred to the Business Advisory

. Committee. We had a discussion with

the Deputy Chairman and we did say
that there was a chance of this debate
spilling over to another day. There
wag a consensus that this will pe doze.

SHRI PARVATHANENI UPEN-
DRA:. The normal convention ig that
the leaders of the opposition parties,
Leader of the House and the Minister
Affairs generally
consult each other before extending
the sitting of the House. No such
consultation hag taken place today.

THE VICE-CHAIRMAN (SHR[ H.
HANUMANTHAPPA); * That s why I

" have put it to the House,

SHRI DIPEN GHOSH: In any case,
the debate is not going to be coneclu-
ded today.

SHRI NIRMAL
Kindly permit me to  conclude. (In-
terruptions) The  Government said
that they are open for all kind of

CHATTERIEE :

- discussion. It that be so and if there

is a full-throated discussion, at Ieast
that will create some kind of good
mood. If the majority is allowed to
decide this way, then our charge is
that with the majority in the Com-
miitee ‘they will bull doze that Raoe
quiry Committee also. )
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THE VICE-CHAIRMAN (SHR1 H. IW- The Houge then adjourned .
BANUMANTHAPPA): Please sit down. at sixteen. minutes past six
There is no inanimity abouy extend- of the clock till eleven of the
ing the House. I adjourm the Houge clock on Wednesday, the 12th
til} 11 o'elock tomorrow. . August, 1987,



